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BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA

ORIGINAL APPLICATION NO. 234 of 2024

Kishore Kumar Meher, aged about
54 vyears old, S/o-Tribikram
Meher, Khairmal, Roxa, PS-
Manamunda Dist-Boudh, Odisha,
762015.

...Applicant

-Vs-

1. STATE OF ODISHA Through
Chief Secretary, Government of
Odisha, Lokaseba Bhawan At/po-
Bhuabneswar, Dist-Khurdha,

751001 email: csori@nic.in

2.District Collector, Boudh,
Nuasahi, Bauda, Jogiberini, Dist-
Boudh, Odisha 762014 dm-
boudha@nic.in

3. Member Secretary, Odisha
State Pollution Control Board

A/118, Unit-VII, Nilakantha
Nagar, Bhubaneshwar, PIN-
751012,0disha Email:

member.secvi@ospcboard.org

Director
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4 Regional Director, Central
Ground Water Board, South
Eastern Region, Bhubaneswar
Bhujal Bhawan, Khandagiri,
Bhubaneswar, Pin- 751030,

Email: rdser-cgwh@nic.in

5. District Manager, Odisha State
Civil Supply Corporation Boudh,
At/Po-Old Collectorate Building,
Dist-Boudh, PIN-762014 Email-

cso-boudh@email.com

6. M/s. Navkiran Enterprises Pvt
Limited Represented by its

Director Sri Niraj Kumar Kansal,
At: Padampur Tukuda, P.O:
Nuapali, Dist. Boudh. Pin-762018

...Respondent

AFFIDAVIT-IN-OPPOSITION ON BEHALF OF RESPONDENT NO.
6 TO THE ORIGINAL APPLICATION

I, Niraj Kumar Kansal, son of Ramawatar Agarwal, aged about 45
years, Director of M/s. Navkiran Enterprises Pvt. Ltd., the
,‘),._Respondent no. 6 herein, working for gain at Padampur, Tukuda,

1
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1.- I say that I am one of the Directors of the Respondent no. 6
and duly authorized to swear and affirm the present affidavit in
opposition for and on behalf of the Answering Respondent no. 6. A

copy of board resolution is annexed hereto and marked as Annexure
R-1.

2) I say that I have received a copy of an Original Application
stated to have been affirmed on November 5, 2024. I say that I have
read and understood the contents of the said Original Application.

3. At the very outset, the contents of the Original Application,
save and except specifically admitted, are denied in toto, as if the
same were set out hereunder denied in seriatim. No part of the

Original Application may be deemed to have been admitted for want

of traverse.

4. Before dealing with the contents of the Original Application, I

would like to set out the true and correct facts for consideration of
this Hon’ble Tribunal.

(a) The Answering Respondent is a private limited company
registered under the Companies Act, 2013. The Directors of the

company are as follows:

‘\ i. Niraj Kumar Kansal
\ii. Shyam Kansal
f

Respondent is running the industry of production and

For Navkiran Enterprises Pvt. Ltd.

Director
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processing rice and preservation of meat, fish, fruit vegetables,
oils and fats. As such the Answering Respondent employs as
many as 90 number of employees at its factory. Furthermore,
250 number of persons are directly and/or indirectly dependent
on the Answering Respondent. A copy of the certificate of
incorporation of business of the Answering Respondent
alongwith master data available on the website of Ministry of

Corporate Affairs is annexed hereto and marked as Annexure
R-2.

The Answering Respondent was granted all relevant
permissions under the various environmental laws including
the Environment Protection Act, 1986, Water (Prevention &
Control of Pollution) Act, 1974, Air (Prevention & Control of
Pollution) Act, 1981. Details of the said permissions are as

follows :

i. Consent to Establish dated 27.01.2022.
ii. Consent to Operate dated 28.01.2022.
iii. Certificate of Exemption for Ground Water Withdrawal.
iv. Registration Certificate issued by the Directorate of

Factories and Boilers.

o 5 v. Licence to work at a Factory.

(©)

annexed hereto and marked as Annexure R-3 (Colly).

The Answering Respondent is registered under the Micro, Small
and Medium Enterprises Development (MSMED) Act, 2006 and

For Navkiran Enterprises Pvt. Ltd.
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has been operating its business uninterruptedly for 3 many

years.

As stated earlier as many as 90 persons are employed at the
answering respondent’s mill and the lives and livelihood of 250

number of persons is dependent on the operation of the

answering respondent’s mill.

The answering respondent has been peacefully running its
industry from the said site and has never encountered any

complaints or allegations of violation by the authorities.

In or about November 2023, the answering respondent started
receiving extortionate threats from the original applicant, who
is a local tout, busy body, extortionist and inter-meddler. The
said person threatened to cause closure of the Answering
respondent’s mill in case the answering respondent did not
meet the unreasonable, illegal, extortionate and mala fide
demands of the said person. The complaint’s family is in the
business of brewing country liquor just a few km from the rice
mill. Workers were often lured by illegal sellers in the vicinity,
and were sold liquor during working business hours thusly
greatly harming the innocent consumers. With great efforts this
practice was broken, measures were taken to ensure no law is
broken and the sellers were sternly warned. The claim of being

a social worker by the complainant can hardly be corroborated

'mwith evidence.
. o 1 \ \
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(g) As alaw-abiding entity, having full faith in the law enforcement
agencies of the country, the answering respondent refused to

buckle or budge under the pressure exerted by the said person.

(h) On 20.09.2024, show cause notice was issued under Section
25/26 of Water (Prevention & Control of Pollution) Act, 1974
and Section 21 of Air (Prevention & Control of Pollution) Act,
1981 by the Odisha State Pollution Control Board. The
Answering Respondent craves leave to refer to the said show

cause notice at the time of hearing, if necessary.

() Site inspection was carried out and the report dated 07.12.2024
alongwith the analysis report of wastewater sample dated
12.12.2024 which were made available to the answering
respondent only on 15.01.2025 along-with closure notice. The
answering respondent craves leave to refer to and rely upon the

said documents at the time of hearing, if necessary.

() It pertinent to note that the ETP installed by the answering
respondent at the said mill of the answering respondent was
always and is still functional. In a rice mill, effluents are
discharged, when manufacturing process is on and that too
from the parabolic section, boiler section or trial section. It is
submitted on the date of inspection i.e. 07.12.2024, the plant
was not manufacturing new stock and such the emission of
effluents was minimal to none due to which the ETP was not
operational at full capacity. It is submitted that without

/H”RY \ discharge of effluents, a ETP cannot function at its full capacity.

...\ Copy of photographs showing that the ETP at the answering

i & !
:f NY| 80 \
| I%‘-’;{" 3 ) A I 2 ';; \

Director
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respondent’s unit is functional and a description of the ETP is

annexed and marked as Annexure R-4(Colly.).

Before the answering respondent could respond to the said
show cause notice, the answering respondent was informed by
the Collector and District Magistrate and the Electrical
Division, TPSODL, Boudh that they have been directed by the
Pollution Control Board to close the unit of the answering
respondent. Upon enquires being made, the answering
respondent was informed that the PCB, had passed direction of
closure under Section 33A of the Water (Prevention & Control
of Pollution) Act, 1974 on 09.01.2025. Upon enquiry, the
Collector and District Magistrate, Boudh handed over a copy of
a purported closure notice dated 05.01.2025. A copy of the said

order is annexed hereto and marked as Annexure R-5.

Thereafter, answering respondent by representations dated 10th
January 2025 and 12t January 2025 gave detailed justification
pointing out that it is operating in compliance with the norms
and there is no violation whatsoever of the consent conditions.
Copies of the said representations are annexed hereto and

marked as Annexure R-6 (Colly).

Ultimately on January 15, 2025, the said closure order was
communicated by the PCB to the answering respondent

alongwith all its annexures.

The answering respondent thereafter pursued the matter with

For Navkiran Enterprises Pvt. Ltd.

Director
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was not revoked and in fact even the electricity supply to the

Answering respondent’s rice mill was disconnected.

At this point in time, the answering respondent came to know
about order dated 02.01.2025 passed by this Learned Tribunal
in the present OA.

Eventually, the present OA was served on the answering

respondent on 15.01.2025.

At this juncture, the answering respondent repeats and
reiterates its detailed representations dated 10.01.2025 and
12.01.2025.

It 1s submitted that the answering respondent is fully compliant
with the conditions imposed and/or forming part of the

Consent To Operate.

It is submitted that the answering respondent is fully compliant
with the relevant laws including the Water (Prevention &
Control of Pollution) Act, 1974 and the decision of the Hon’ble
Supreme Court dated 22.02.2017 passed in WP (C) No. 375 of
2012 (Paryavaran Surakha Sammiti & Ors. -Vs- UOI & Ors.).

It is submitted that the lives and livelihood of as many as 340
number of people depends on the operation of the answering

respondent’s unit.

It is submitted that as a result of the closure order operations

P\ﬁ?‘\ in the answering respondent’s unit came to a standstill.

For Navkiran Enterprises Pvt. Ltd.
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It is submitted that as a result of the disconnection of
electricity, the answering respondent’s industry and life and
livelihood of its management, employees and workers and the

local community was likely to be ruined forever.

In the above background, on January 17, 2025, the answering
respondent filed Appeal No. 1 of 2025 (M/s. Navkiran
Enterprise Pvt. Ltd. vs. State inter alia praying for quashing of
the closure order dated January 9, 2025. A copy of the said
original application (without annexures thereto) is annexed

hereto and marked as Annexure R-7.

The above appeal was due to be taken up before this Hon’ble
Tribunal on 20.1.2025.

In the meantime, on January 18,2025 the Committee
appointed by this Hon’ble Court by the order dated 2.1.2025
carried out inspection of the premises and in the premises
awaiting the outcome of the inspection and recommendations
of the committee and further orders passed by this Hon’ble
Tribunal, when the matter was called on 20.1.2025, the
answering respondent sought leave to withdraw the said
appeal with liberty to file fresh proceedings in case any cause
of action still survived. Such leave was granted by this
Hon’ble Tribunal. A copy of the order dated 20.1.2025 is

annexed hereto and marked as Annexure R-8.

Thereafter, the following events have occurred:

For Navkiran Enterprises Pvt. Ltd.

Director
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The Fact-Finding Committee made a second visit for
inspection and the State PCB issued order on 28.1.2025,
directing revocation of closure order dated 9.1.2025 with
further direction upon the Regional Officer to take
necessary action at their end and dispose of the
application for grant of CTO of the unit on merit. The
order further directed that the industry be directed to
follow and implement directions/guidelines of
SPCB/Guidelines of CPCB in respect of Air and water
pollution control measures. A copy of the said order
dated 28.1.2025 is annexed hereto and marked as

Annexure R-9.

By an order dated 5.2.2025, Consent to Operate was
granted till 31.3.2025 by the State PCB. A copy of the

said order is annexed hereto and marked as Annexure

R-10.

So far as land conversion is concerned, it is submitted
that at the time of applying for land conversion, it was
clearly mentioned that a rice mill was to be set up on
land. Under the advice of the authorities, premium was
paid and the land use was changed. In this connection,
copies of the application and documents in connection
with the land conversion proceedings are annexed hereto
and marked as Annexure R-11. A copy of NOC issued
by the Gram Panchayat on 28.12.2020 to establish rice
mill and power plant is annexed hereto and marked as

Annexure R-12.

For Navkiran Enterprises Pvt. Ltd.

Director
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(iv) In so far as ground water exploitation is concerned, the
issue was clearly discussed at the time of visit by expert
from NGWB, Bhubaneshwar. The land in question is one
where there is hardly any ground water potential and
consequently, the answering respondents have had to
take elaborate measures to tap surface water. There is
no question of there being any illegal borewell activity as
there i1s no ground water to exploit. A geophysical
investigation was carried out in this regard by a ground
water consultant. A copy of the ground water

investigation report is annexed hereto and marked as

Annexure R-13.

(aa) Thus, not only have all procedures been followed but the
answering respondent has been at loggerheads with the PCB.
There is no question of there having been any violation by the

answering respondent or inaction on the part of the

authorities.

(bb) It would be evident from the above that the present OA has
been filed out of personal spite, mala fides, with a view to
extort and embark on adventure at the expense of the

answering respondent and deserves to be dismissed with

exemplary costs.

58 While relying upon the contents of the foregoing paragraphs

and repeating and reiterating what is stated therein, the contents

Director

For Navkiran Enterprises Pvt. Ltd.
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0. The contents of the Synopsis, save and in so far as are
matters of record, are denied and disputed. It is denied that the
answering respondent unit has caused any air pollution or water
pollution or that there has been any inaction on the part of the
state pollution control board. It is denied that any permissions
were granted bases false or misleading information. It is denied
that the green belt has not been developed or that solid waste or
Huskash are dumped outside the plant or leading to fugitive or air
pollution Right after acquiring the plot in 2020, it was discovered
that the potential for groundwater vyield is almost nil. Borewells
dug would yield hardly any water, and the answering respondents
had to install hand pumps to support construction work and
workers. In fact one of the first things the answering respondents’
did immediately after starting work was to construct ponds to
store rainwater. Only recently in October 2024, after the
answering respondent’s could get hope for some water in a
recently dug borewell, did the answering respondent’s venture to
install a pump, and that is when answering respondent took the
NOC from CGWB, Bhubaneswar. Thus, the answering respondent
has been operating in a water stressed place; and adopting
stringent water saving measures has been the survival strategy for
the answering respondent’s and/or their unit. As such the
allegations of wrongful ground water exploitation is ridiculous and
totally contrary to the facts. This itself is sufficient to show the
malicious and unfounded wild accusations the complainant has

made in guise of “social work”.

For Navkiran Enterprises Pvt. Ltd.

Director
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7. The contents of the List of Dates, save and in so far as are
matters of record, are denied and disputed. The so-called
representations of residents of Kasurbandh panchayat are denied.
The answering respondent has always enjoyed excellent goodwill
of the local civil society. The said Newspapers reports are vague
and general in nature. During peak paddy procurement period of
50-60 days, the answering respondents have had to work extra to
ensure speedy completion of work. Some egos were bruised, and
this resulted in apparent trial by media. Significantly however, the
news report quoted is of 15.1.2024. There is no reference to any
news report before or after that. The rice mill is in operation
continuously since January 2022. Why then a sudden beep in the
radar, and nothing whatsoever over last more than a year? The
truth is clear as day light and the fact that the alleged report is

motivated and no credence may be attached thereto.

8. The contents of paragraph 1 of the OA, save and in so far as
are matter ol record, are denied and disputed. It is denied that the
Applicant is a social worker or that there is discharge of untreated
wastewater to adjoining nalla that meets with Mahanadi River or
that there is extraction of ground water or dumping of husk ash
as alleged or that such acts and/or omissions as alleged have
prompted the applicant to approach this Hon’ble Tribunal. It is
denied that the Applicant is performing duty cast upon a citizen
under Article S1A(g) of the Constitution as alleged or at all. It is
submitted that the applicant is a local tout, extortionist, busy
body and inter-meddler. He has filed the present OA purely to
wring an unholy bargain out of the answering respondent. The

plaint’s family is in the business of brewing country liquor just

For Navkiran Enterprises Pvt, Ltd.
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a few km from the rice mill. Workers were often lured by illegal
sellers in the vicinity, and were sold liquor during working business
hours thusly greatly harming the innocent consumers. With great
efforts this practice was broken, measures were taken to ensure no
law is broken and the sellers were sternly warned. The claim of being
a social worker by the complainant can hardly be corroborated with

evidence.

9. The contents of paragraph 2 of the OA, save and in so far as
are matters of record, are denied and disputed. It is denied that
CTO has been granted without land conversion documents as
alleged or at all. In this connection, reliance is placed on contents
of paragraph 4(z)(iii) above. Specifically, land conversion
documents were submitted alongside the application for CTC. The

allegation made is again false and malicious in nature.

10. The contents of paragraph 3 of the OA, save and in so far
as are matters of record, are denied and disputed. It is denied that
solid waste of plant are dumped outside the unit or that the any
condition of CTO has been violated as alleged or at all. Rice husk
ash generated finds a ready market in brick kilns. As such there’s
hardly any problem in disposing them off. The point stated is again
blatantly false and malicious, bereft of any substance. It may be
further elaborated that unlike ash generated by coal burning
boilers, rice husk ash generated in the answering respondent’s
boilers does contain some unburnt carbon, which is much sought
after by clay brick kilns. The answering respondents are sending

truck-loads of them to all such kilns. As such there is hardly any

For Navkiran Enterprises Pvt. Ltd.
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11. The contents of paragraph 4 of the OA, save and in so far as
are matters of record, are denied and disputed. It is denied that
the CTO granted does not have any assessment of the quantity of
wastewater generated or to be treated as alleged. It is denied that
the CTO was issued in a mechanical manner. It is denied that

there is no specification about the capacity of ETP.

12. The contents of paragraph 5 are denied and disputed. It is
denied that there is no monitoring on the part of the regulatory
authorities or SPCB as alleged or at all. It is denied that there may
be some nexus or that the regulatory authority is remaining a
mute spectator or is not monitoring or being vigilant or taking
strong action, as alleged. The contents of the paragraph shows
that the applicant is shooting in the dark and docs not have any

credible evidence to support the allegations made.

13. The contents of paragraph 6, save and in so far as are
matters of record, are denied and disputed. It is denied that there
is any violation on the part of the answering respondent or that
the FCI should stop procuring rice from the unit. The real
intention of the applicant to ruin the answering respondent and
its employees and persons dependent directly or indirectly stands

exposed by the contents of the paragraph under reference.

14. The contents of paragraph 7, save and in so far as are
matters of record, are denied and disputed. The contents of the

paragraph under reference are again speculative and it is not clear

—...what the applicant is seeking to say.

—

For Navkiran Enterprises Pvt. Ltd,

Director
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15. The contents of paragraph 8, save and in so far as are
matters of record, are denied and disputed. The averments made
are self-contradictory. Just in the paragraph above it is stated that
the wastewater generated is 0.5 KL per MT of rice. And in this
paragraph liberty has been taken to claim this as 1.3 cubic meter
(same as KL). It begs the question why the applicant has embarked
on such mischievous and uneducated guesswork, only to abuse

the process of the court.

16. The contents of paragraph 9, save and in so far as are
matters of record, are denied and disputed. It is denied that the
figure claimed for extraction of ground water is misleading or that
false information has been given by the answering respondent, as
alleged or at all. It is denied that the unit is illegally extracting
ground water as alleged. In this connection, contents of paragraph
4(z)(iv) are repeated and reiterated. Right after acquiring the plot
in 2020, it was discovered that the potential for groundwater yield
is almost nil. Borewells dug would yield hardly any water, and the
answering respondents had to install hand pumps to support
construction work and workers. In fact one of the first things the
answering respondents’ did immediately after starting work was
to construct ponds to store rainwater. Only recently in October
2024, after the answering respondent’s could get hope for some
water in a recently dug borewell, did the answering respondent’s
venture to install a pump, and that is when answering respondent
took the NOC from CGWB, Bhubaneswar. Thus, the answering
respondent has been operating in a water stressed place; and

opting stringent water saving measures has been the survival

For Navkiran Enterprises Pvt. Ltd.
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the allegations of wrongful ground water exploitation is ridiculous
and totally contrary to the facts. This itself is sufficient to show
the malicious and unfounded wild accusations the complainant

has made in guise of “social work”.

17. The contents of paragraph 10, save and in so far as are
matters of record, are denied and disputed. It is denied that
required permissions have not been taken from CGWA as alleged
or that there is violation of conditions of NOC or that there should
be cancellation of NOC or prosecution or imposition of
environmental compensation as alleged. It is denied that waste
water is being discharged as alleged or that villagers have
complained to the authorities or that there is contaminated water
or that villagers are suffering from skin irritations by reason
thereof. There’s no instance of villagers making any complaint
regarding water pollution. The allegations are a figment of

imagination, and deliberate effort to create a wrong narrative.

18. The contents of paragraph 11, save and in so far as are
matters of record, are denied and disputed. It is denied that there
is environmental pollution on account of acts and/or omissions
on the part of the answering respondent. The deep knowledge of
the original applicant and extent of research on the mechanics of
rice milling shows that perhaps the Original Applicant is acting at
the behest of competitors if not purely out of spite and to make an

unholy deal out of the answering respondent.

19. The contents of paragraph 12, save and in far as are matters

For Navkiran Enterprises Pvt. Ltd.
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the contents are relevant inasmuch as no evidence has been put
forth to support the contention that there has been any violation
of norms by the answering respondent. On the other hand
extensive reference to data on operation of rice milling shows that
the original applicant is privy to and has oblique motives and is
either directly interested in the field of business or is acting at the

instance of competitors.

20. The contents of paragraph 13, save and in so far as are
matters of record, are denied and disputed. Again, the general
information stated in the paragraph has no relevance to the
present OA. It is not clear if the applicant is launching a general

tirade against the rice milling industry or is suggesting that all

rice mills should be shut down. The applicant has indulged in

blatant falsehood. The OA itself states 0.5 Mt of waste water

o

generated per MT of paddy processed earlier. And in this
paragraph it is stated as 10,000 lit(10 KL) of water discharged. In
a matter of three paragraphs, the same discharge is said to be 0.5
KL, then 1.3 KL and now 10 KL. The OA deserves to be dismissed
on this ground alone. The original applicant deserves to be

proceeded against for perjury.

21. The contents of paragraph 14, save and in so far as are
matters of record, are denied and disputed. The contents of the
alleged complaint dated 19.10.2024 are false, motivated and

deserve to be disregarded.

22. The contents of paragraph 15, save and in so far as are

matters of record, are denied and disputed. It is denied that the

For Navkiran Enterprises Pvt. Ltd.
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smoke from the plant’s chimney has left residents in state of
disarray as alleged or at all or that people are suffering from health
hazards as a consequence thereof. It is submitted that the so
called protest by the villagers to district administration is a
figment of imagination. The answering respondent is not aware of
any such protest ever happening. This is in line with the fervent
effort of the original applicant to create a deliberate negative

narrative, where there is none existing in ground.

23. The contents of paragraph 16, save and in so far as are
matters of record, are denied and disputed. It is denied that the
unit has illegally encroached Gochar land or that homestead land
has not been converted as alleged or at all. The contents of
paragraph 4{z){iii) are repeated and reiterated. As stated above,
the answering respondent did duly apply for kisam conversion in
January 2021, clearly mentioning the purpose as setting up of a
rice mill. As such were permitted to do so, and paid the requisite
premium. Thus, there was nothing further to be done from the
answering respondent’s end. Recently, the answering respondent
received a notice from Tahsildar regarding a supposed
encroachment. But that mentions a very small patch of 0.29 acre
when compared with the total land parcel of about 27.0 acre the
answering respondents have under their possession in that
vicinity. It’s a new development, and answering respondent is
committed to ensure full compliance under law of the land. The
answering respondent craves leave to refer to the said notice and

related documents at the time of hearing, if necessary.

24. The contents of paragraph 17, save and in so far as are

matters of record, are denied and disputed. It is denied that any

\5\ E'd P 105;” Hg
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term of condition of CGWA was violated or that project proponent
has not installed water flow meter or that exemption certificate
has been obtained on the basis of false information as alleged.
Senior scientist from CGWA had visited the answering
respondent’s unit as part of the fact-finding team. According to
the answering respondent’s the fact-finding team was satisfied
with what they saw and it is hoped that they will submit the truth
before this Hon’ble Tribunal rejecting the bundle of falsehood put

forth by the Original Applicant.

25. The contents of paragraph 18, save and in so far as are
matters of record, are denied and disputed. It is denied that there
has been any non-compliance on the part of the answering
respondent or that therc has been any retraction from
responsibilities or throwing of environmental concerns to the wind

to favour the answering respondent.

26. The contents of paragraph 19, save and in so far as are
matters of record, are denied and disputed. It is denied that or
that the CTO is bad in law. As stated above, ground water usage
has always been absolutely minimal. The answering respondent
could get some success in getting sown ground water, and
accordingly have obtained the needed clearances from CGWA. As

such the allegations made are baseless.

27. The contents of paragraph 20, save and in so far as are
matters of record, are denied and disputed. It is denied that the
CTO and the CTE have been issued mechanically or without any

inspection as alleged or at all. The CTE was issued on March 17,

\202 1, later it was amended on January 27. 2022 and the CTO

For Navkiran Enterprises Pvt. Ltd.

Director
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issued on that basis on January 28,2022. A copy of the CTE dated

17.03.2021 is annexed hereto and marked as Annexure R-14.

28. The contents of paragraph 21, save and in so far as are
matters of record, are denied and disputed. The veracity of the
photographs is disputed. it is denied that respondent is
discharging its waste or untreated water outside of the premises
or is dumping solid waste outside of the unit premises. It is denied
that environmental pollution is increasing as alleged or that the
authorities have not taken action as alleged. It may be noted that
the rice mill acquired an additional 5.17 acre of land subsequent
to start of business. That part of mill is not yet fenced. The original
applicant has tress-passed into the answering respondent’s
property, and taken the pictures of facility which is lying outside
the boundary. The close up photographs very cleverly and

deliberately portray a less than ideal set up on purpose.

29. The contents of paragraph 22, save and in so far as are
matters of record, are denied and disputed. Again, the purported
Google map shows nothing conclusively. The nullah flows a little
distance away from the unit. During visit, the Fact-Finding team
appointed by this Hon’ble Tribunal took the trouble of actually
visiting the nullah physically, and found people actually bathing
there. As such, the claim of effluent flowing outside and mixing
with nullah is absolutely absurd and irresponsible. It’s a

deliberate attempt to hoodwink, and mislead.

30. The contents of paragraph 23, save and in so far as are

rafters of record, are denied and disputed. It is denied that the

For Navkiran Enterprises Pvt, Ltd,

Director
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answering respondent has violated any direction of NGT as alleged

or at all.

31. The contents of paragraph 24, save and in so far as are
matters of record, are denied and disputed. it is denied that open
ash is being dumped outside the boundary wall of the unit or that
fugitive pollution or damage is being caused to agricultural lands.
It is denied that there is untreated waste water discharge as
alleged or that people suffer skin irritation or other diseases as

alleged as a consequence thereof.

32. The contents of paragraph 25, save and in so far as are
matters of record, are denied and disputed. It is denied that there
is violation of conditions of CTO or that there is discharge of water
to outside as alleged or that the water is contaminated or causing

skin irritation.

33. The contents of paragraph 26, save and in so far as are
matters of record, are denied and disputed. It is denied that the
there is any conflict with the order of the Hon’ble Supreme Court
in Paryavaran Suraksha Samiti case or that there is no
installation of ETP in this case or that there is discharge in
contravention of CTO or CTE or in violation of Hon’ble Supreme

Court’s order dated 22.2.2017.

34. The contents of paragraph 27, save and in so far as matters
of record, are denied and disputed. it is denied that there is no

_display of consent granted at prominent place as alleged.

For Navkiran Enterprises Pvt. Ltd.

Director
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35. The contents of paragraph 28, save and in so far as are
matters of record, are denied and disputed. It is denied that the
State PCB has failed to discharge its obligations as alleged or that

there is no routine monitoring as alleged.

36. The contents of paragraph 29, save and in so far as are
matters of record, are denied and disputed. The contents of the
paragraph demonstrates that the application proceeds on
surmises. It is denied that the information was not provided or not
verified as alleged or at all or that requisite or justified action has

not been taken.

37. The contents of paragraph 30, save and in so far as are
matters of record, are denied and disputed. The allegations made

in the said paragraph do not pertain to the answering respondent.

38. The contents of paragraph 31, save and in so far as are
matters of record, are denied and disputed. It is denied that the
decision cited has any manner of relevance to the answering
respondent and the original applicant has not cared to explain the

relevance thereof. All contentions in this regard are reserved.

39. The contents of the grounds are denied and disputed. It is
denied that any of the grounds are legal or valid or tenable or good
grounds in the eyes of law. A perusal of the grounds will show that
the Applicant has merely extracted legal provisions and judgments
without caring to explain the relevance thereof to the facts of the

case. As such the grounds as a whole deserve to be disregarded.

For Navkiran Enterprises Pvt. Ltd.

Director
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40. The contents of the paragraph on limitation, save and in so
far as are matters of record, are denied and disputed. It is denied
that the application is not barred by limitation or that the cause
of action is subsisting. The answering respondent reserves legal

submissions on the question of limitation.

41. The contents of the prayer clause are denied and disputed.
It is denied that this Hon’ble Tribunal may be pleased to grant any
of the prayers sought by the Original Applicant. For the reasons
stated hereinabove, the Original Application deserves to be
dismissed with exemplary costs and strictures against the

Original Applicant.

42. The statements contained in paragraphs 1 to 41 of the
foregoing affidavit are true to my knowledge and believed to be true

nd arc my respectful submissions before this Hon’ble Tribunal.

Prepared in my office TheBeporrent s knowr tﬂ---me"@ﬁ_,_}p:

Raahe—
Advocate
Een. No- 0 10UT) 2010

Solemnly affirmed before me For Navkiran Enterprises Pvt. Ltd.
on this the /6.-/)5, . day of P
February, 2025. f Director
x _~
A/, Qgg oA Dapoment
S B *
NOTARY Bargarh & Bhatl
Dist:-Bargarh (Odisha}

Regd. No-ON-14/99,
Exp. Dt:-29.06.2027
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EXTRACT OF THE MINUTES OF THE MEETING OF THE BOARD OF
DIRECTORS OF M/S NAVKIRAN ENTERPRISES PRIVATE LIMITED HELD AT
THE REGISTERED OFFICE OF THE COMPANY SITUATED AT Padampur,
Tukuda, P.O. Nuapali, Dist. Boudh. Orisha — 762018 ON 157 day of January. 2023
COMMENCED AT 10:30 A.M. AND CONCLUDED AT 11:00 A.M.

“RESOLVED THAT Mr. Niraj Kumar Kansal, son of Ramawatar Agarwal. residing
at Brahmachari, Ward No. 16, Bargarh, Odisha - 768 028, be and is hereby appointed
as the Authorised Signatory to appear and represent the company before any Notary,
Registrar of Assurances. District Registrar, Sub-Registrar of Assurances, Metropolitan
Magistrate and other Officer or officers or Authority or Authorities, High Court at
Calcutta and to sign all relevant Petitions. Applications, Affidavits, Reply, Memos of
Appeal, Review, Revision and Verification arising therefrom and to appoint and engage
Advocates by signing the Vakalatnama in the name of the Company, in all the Legal

- . i
matters arising in the due course of business.

RESOLVED FURTHER THAT certified copy of the foregoing resolution shall be
duly signed by the Director of the Company and may be furnished in the National
Company Law Tribunal, Hon ble High Court, Hon'ble National Green Tribunal or any
other Competent Court, Competent Authority, Arbitrator or Tribunai on demand.”

“RESOLVED FURTHER THAT the above resolution shall remain in force unti! and
unless another resclution to the contrary is passed by the Board of Directors of the
Company.”

CERTIFIED TRUE COPY

For, Navkiran Enterprises Pvt, Ltd.

For Navkiran Enterprises Pvt. Ltd.

L'PQ ,L{ a4

Director
(Niraj kumar Kansal) D
Director
DIN: 01379933
- NAVKIFAN ENTERPRISES PYT. LTD.

"IN : U1\51180R20200 TCO24635
~ +91 72057 46201 = navkiron.boudn@gmall.cem

at Padampur Tukuda, P O Nuapalli- 762 015, Dist. Boudh. Odisha



GOVERNMENT OF INDIA
MINISTRY OF CORPORATE AFFAIRS

Central Registration Centre

Certificate of Incorporation

[Pursuant to sub-section (2) of section 7 and sub-section (1) of section 8 of the Companies Act, 2013 (18 0f 2013) and
rule 18 of the Companies (Incorporation) Rules, 2014]

I hereby certify that NAVKIRAN ENTERPRISES PRIVATE LIMITED is incorporated on this Twenty ninth day of
October Two thousand twenty under the Companies Act, 2013 (18 of 2013) and that the company is limited by shares.

The Corporate Identity Number of the company is U151180R2020PTC034635.

The Permanent Account Number (PAN) of the company is AAHCN2510N *
The Tax Deduction and Collection Account Number (TAN) of the company is BBNN01818F -

Given under my hand at Manesar this Twenty ninth day of October Two thousand twenty .

[ =
\ gt

{ = o

Digital Signature Certificate

Mr. Pankaj Srivastava

ASST. REGISTRAR OF COMPANIES

For and on behalf of the Jurisdictional Registrar of Companies
' Registrar of Companies

Central Registration Centre

Disclaimer: This certificate only evidences incorporation of the company on the basis of docurnents and declarations
of the applicant(s). This certificate is neither a license nor permission to conduct business or solicit deposits or funds
from public. Permission of sector regulator is necessary wherever required. Registration status and other details of the
company can be verified on www.meca gov.in

Mailing Address as per record available in Registrar of Companies office:

NAVKIRAN ENTERPRISES PRIVATE LIMITED .
AT- NEAR KANSAL FOOD,, OPP. RUKMINI TALKIES, OLD NH-6, : H
BARGARH, Baragarh, Orissa, India, 768028

* as issued by the Income Tax Department y ' ; -
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Ministry Of Corporate Affairs

Company Information

Date : 17-01-2025 8:25:25 am

CIN
Company Name

ROC Name

Registration Number
Date of Incorporation

Email Id

Registered Address

Address at which the books of account are to be
maintained

Listed in Stock Exchange(s) (Y/N)
Category of Company
Subecategory of the Company

Class of Company

ACTIVE compliance
Authorised Capitul (Rs)

Paid up Capital (Rs})

U151180R2020PTC034635

NAVKIRAN ENTERPRISES PRIVATE LIMITED
ROC Cuttack

034635

29/10/2020

nirajkansal@gmail.com

AT- NEAR KANSAL FOOD, OPP. RUKMINI TALKIES, OLD NH-6, Baragarh,

BARGARH, Orissa, India, 768028

No
Company limited by sharés."
Non-government company

Private

4,09,00,000

2.21,00,000

Date of last AGM 14/08/2024 :
|

Date of Balance Sheet 31/03/2024

Company Status Active

Jurisdiction

ROC (name and office) ROC Cuttack

RD (name and Region)

RD, Eastem Region

Index of Charges
! Whether
Charge charge Asset
]Sv:; SRN Charge 1d Holder CDateﬁOf M [;’.'ft.e 0:;, s l)'a:e tg Amount Address registered  Holder |
Name reation odification atisfaction by other Name
entity
Badbazar Main
Punjab Road,Madan Super
! AA2401716 100713900  Nalional 26/04/2023 - 36,00,000 Market,Sonapur, No -
Bank Sonepur, Orissa, India,
767017
Punjab Near Private Bus
2 AAIIBSO43 (00461947 National 28072021  20/11/2022 . 248696000 Send.Bargarh,Bargarh, No ;
’ Bargarh, Orissa, India,
Bank 768028




Director/Signatory Details

Sr. No DBIN/PAN
[ 013799335
2 08090485

Name

NIRAJKUMAR RANSAL

SHYAM KANSAL

Destenailon

Dhrecror

Direcior

Piaie of Appaintinent Cessation Date

29/1012020 £

297102020

Signatory

Yes

Yes
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| Tel : 0663-2950151

Email :rospch.sambalpur@ospchoard.org
Website : www.ospcboard.org

L

= OFFICE OF THE REGIONAL OFFICE, SAMBALPUR R_3

—54: STATE POLLUTION CONTROL BOARD, ODISHA

N [DEPARTMENT OF FOREST & ENVIRONMENT, GOVERNMENT OF ODISHA]
1070,Hospitai Road, Modipara, Sambalpur-768002

No.... M43 .../ Il CON(NOC)255/2021-22 Date 2.5 012022/~

in consideration of the oniine application id No.: 3985800 dtd.25.01.2022 and
Letter received from Givil Supplies Officer, Boudh vide letter no. 251 dt. 24.01.2022 for
obtaining Consent to Fstablish for Mis. Navkiran Enterprises Pvt Limited
(Expansion), the State Poliution control Board is pleased to convey its Consent to
establish under Section 25 of Water (Prevention & Gontrol of Pollution) Act, 1974 and
section 21 of Air (Prevention & Contrel of Poilution) Act, 1981 for following plant facilities
twenty cne Y MT Per hour, Broken Rice: 0.3
MT Per hour, Rice Bran: 1.2 MT Per hour and CPP. (Husk fired) 0.75 MW (Total
Configuration after expansion), At: Padampur Tukuda, P.O: Nuapali {In Plot nos. and

[ (PP S R S o
Duuul vl u

Khata nos. mentioned as per appiication formy) irr ihe distiict o
conditions.

252 dt 17.01.2022

This consent to estahlish is hereby granted in supersession to earlier order No.

GENERAL CONDITIONS.

1. This consent to establish is valid for the quantity of product, as mentioned above
manufacturing process as mentioned in the consent application form & for a
period of five years from the date of issue of this lefter, provided that
commencement of production of the proposed project has not taken place in the

meantime.

2, if the proponent fails to start operation of the project, but substantial physical
progress has been made then a renewal of this consent shall be sought by the
proponent.

3. if the proponent faiis o inifiate construction of the project and no significant

physical progress is made then; the proponent has te apply for consent to
establish after expiry of 05 years from the date of issue of this order.

4 Adequate effluent treatment fagilities are to be provided such that the quantity of
sewage and trade offluent ¢atisfigs the standards as prescribed under E.P. Rule,
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1986 or as prescribed by the Central Pollution Control Board and / or State
Pollution Control Board or otherwise stipulated in the special conditions.

5. All emission from the industry as well as the ambient air quality and noise are fo
conform to the standards as laid down under E.P. Rule 1986, Central Pcllution
Control Board / State Pollution Control Board or otherwise stipulated in the
special conditions.

B. Adequate method of disposal of solid wasle is to be adopted to avoid
environmental poliution.

. The industry is to comply to the provisions of Environment Protection Act., 1986
ant the Rules made there under with the amendments made from time to time
such as the Hazardous Wasie (Management & Handling) Rules, 1988,
Hazardous Chemical Rules/Manufacturers, Storage and Import of Hazardous
Chemicals Rules, 1989 etc. and amendment made there under. The industry is
also to comply to the provision of Pubiic Liability insurance Act, 1997, if
applicable.

8. The industry is to apply for grant of consent {o operate under Section 25/26 of
Water (Prevention and Conlrol of Pollutien) Act, 1974 and Air (Prevéention and
Contral of Pollution) Act, 1881 and rules framed there under at least three
months before the commercial production and obtain consent to operate from

this Board.

g. This coneent tc establish is granted subjeet to other statutory clearance as may
be applicable from other depariment of Government of Orissa and Government
of India.

SPECIAL CONDITIONS:

A. GENERAL:

1 A green belt shall be provided along the boundary wall of plant towards
habitation area and vacant spaces within plant premises. Every year the unil
shall submit the return on tree existed to the Board and also fo the DFO
concerned.

2 Land conversion document for industrial use shall be submitted to the Board
along with consent to operate application form.

3. The unit shall abide by all the provisions of E.P."Act, 1986 and the rules framed
there under.

4. If any information furnished by the applicant is found to. be.incorrect or
suppressed and detected on later stage, the consgq_tifg& qmﬂ@ﬁhall be

revoked including initiation of appropriate legal action; fﬁdgemed -gs per the
provisions of Air (Prevention and Control of Poliutiom) "ci_.-l-‘l_B_gp__'_afs_t@ﬁe ded
thereof and ruies framed thereunder ff [ f" B l" ‘ 2\ ?‘\
'I|I i jl ‘ : Al E \ .;-{\."
HE = IFEfE ';j , i ]I

e

Page 2 of 4




0l

)

97

o

Rain water harvesting practice shall be followed by utilizing the rain water
collected from the roof of the buildings for recharging of ground water within the
premises and other large structures as per the concept and practices prescribed
by CPCB, New Delhi and details of which is available in the web-site.

The civi! construction shall be done with the fly ash bricks. In case the fly ash
bricks are not available locally, then the civil construction may be done with other
bricks with prior intimation to the concerned Regional office of SPC Board. A
quarterly statement indicating the use of fly ash bricks during civil construction
shall be submitted to the Board for record.

. WATER POLLUTION:

Domestic effluent shall be treated and disposed off in septic fank followed by
soak pit to be constructed as per BIS specification. Under no circumstances, any
waste water shall be discharged to cutside the plant premises.

The effluent generated from the boier blow down and DM plant and washings
etc. shall be adequately treated in the Effluent Treatment plant to meet the
prescriped standard of the Board ior discharge 1o inland surface water. pH-5.5 —
8.5, SS - 100 mg/l, BOD — 30 mg/l and oil & grease — 10 mg/l. Ihe industry shali
acquire more land adjacent to factory premises for utilization of treated effluent
for plantation inside the factory premises. Under no circumstances, wastewater

- 43 ~ 1] o~ £ . 3
shall be discharged to outside of unit,

. AIR POLLUTION:

The industry shall instali eyclone/muiti cyclone as air poliution control device to
control particulate matter emission in the flue gases emitied through the stac
attached to the boiler well before operation of the plant so that particutate matter

amissinn from the stack shall not exceed 800 mg/Nm?.

Portholes and suitable platforms shall be provided in the stack for facilitating
stack gas anaiysis.

The stack height of chimney attached to the boiler shall be raised and should not
be less than 30 meters.

Ambient Alr Quality shall be maintained inside the factory premises so as to
conform the National Ambient Air Quality Standard prescribed under E (P) Rule,
1986 as prescribed by the MOEF, Govt. of India vide notification No. G.S.R. 826
(E) dt.16.11.2009 as amended thereof from due to time.

The industry shall maintain the ambient noise standard as prescriped in the
Noise Pollution {Regulation and Control) Rules, 2000 as amended thereof.

The unit shall provide adequate stack height to the DG set as -.-pe‘r—;fqliﬂguing
formula 9% KRS

H=h+ 0.2 JKVA where /% TN 4:‘
h = Height cf the building where it is installed in metgfe, /[ #7520 \f.vi“
[ o J ML ""\ 2% \. -""
Page 3 of 4 1 A Ak Icfll A=
] I I. I, |.'.".-‘-l e
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KVA = Capacity of the D.G.Set
H = Height of the stack in meter abave ground level.

7. The unit shall provide acoustic enclosure in the DG set to control noise fevel as
per E(P) Rule, 1986.

D. SOLID & HAZARDOUS WASTE:
1. Husk ash generated from the boiler shall be kept in the low lying area msude the
factory premises preferably covered with earth to prevent it from belng w;nd

~ borne. LEEE

To

Sri Niraj Kumar Kansal, Director

M/s. Navkiran Enterprises Pvt Limited

At: Padampur Tukuda,P.O: Nuapali, Dist. Boudh.

STATE POLLUTION CONTROL BOARD, OBISHA SAHBALPUR
RBG lonal Officer

Memo No...... MY\ ... ./Dt.. 23:010:2822. 4 State Pollution Control Board
Copy forwarded to the: Regionat Office, Sambalpur

1) Collector & District Magistrate, Boudh

ii) D.F.O., Territorial, Boudh :
iii) Addl. Chlef Env. Engineer , S.P.C. Board, Odisha, Bhubanesw;:r
iv) G .M., DIC, Boudh

V) Asst. Director of Factories & Boiler, Balangir

vi) Guard file, Regional Office, Sambalpur

REGIOR L OFFICER
STATE POLLUTION CONTROL BEOARD; ODISHA, SAMBALPUR

State Po!!l.lthn Goutful Board
Regionat Offiss, Sambipur

Page 4 of 4
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o i tel ; ubG3-2950151
Emait '.rospcb.sambalpur@ospcboard.org
Website : www ospcboard.org

OFFICE OF THE REGIONAL OFFICE, SAMBALPUR
STATE POLLUTION CONTROL BOARD, ODISHA

lDEPARTMEilST OF FOREST & ENVIRONMENT, GOVERNMENT OF ODISHA]
70,Hospital Road, Modipara, Sambalpur-768002

“By Reqd. Post”

No...Y3-........ /Il-CON (Operate)/193/2021-22 Date 2&..0.: 2922

CONSENT ORDER
CONSENT ORDER NO.1922/

Sub: Consent for discharge of sewage and trade cffiuent under section 25/26 of

Water (PCP) Act, 1974 and for existing/new operation of the plant under
section 21 of Air (PCP) Act, 1981.

| Ref. Your onl‘mz_a application received on dt.17.01.2022 vide login 103968859 and
Letter received from Civil Supply Officer, Boudh vide letter no. 251 dt. 24.01.2022

Consent to operate is hereby granted in supersession to earlier order No.
6495 dt 15.12.2021 to under section 25126 of Water (Prevention & Control of
Pollution) Act, 1874 and under section 21 of Air (Prevention & Control of
Pollution) Act, 1981 and rules framed thereunder to .. - :

Name of the industry: Mis. Navkiran Enterprises Pvt Limited

Name of the Occupier & Designatir;\n: Sri Niraj Kumar Kansal, Director

Factory Address : At Padampur, Tukuda, P.O:' Nuapali, Dist: Boudh
This consent order is valid for the period up to 31.03.2026.

This consent order is valid for the product quantity, specified outlets, discharge
quantity and quality, specified chimney/stack, emission quantity and quality of emissions
as specified below. This consent is granted subject to the general and special
conditions stipulated therein.

A. Details of products manufactured:

e T m T L S e - e . i P— |

SiNe | Produst -  Quantity
Boiled Rice 21 MT per hour
2. 1 - Broken_rice - : 03 Mf?)erﬁbur
=% § Heshian el “42 T perhour
& PP (Husk Tredl @ L 2N, 075 MW
AR EN— v A NN eee————
’ It =1 \ ¥ L\

\ + A\
L LG RN B 1
v il

' 49 18] 1 e ;a



standard.
| Chimney | Deseription 1

100

S

'S't-aEk“_":_Quaanlym | Prescribed | “r W]i

! v F’*
Ql
$s
S
RES,
o
4 he standard
_B. _ Discharge permitted through the following "-‘!_{t'et-s%g{:g-t to the I
Outlet | Description | Point of Quantity of Prescrld .
No. of outlet discharge discharge standar \H
| KLDor KL | Te 68 565 |
S — (mgll)_| G{mgh) | (mgn; |
1. | Domestic | To soak pi \
waste wateri via septic i
L B S 5
2. Outletof | =~ Toland 55t00.0 | 100.0 10.0 _
ETP | inside the
| premses | | L L
C. Emission permitted through the following stack subject to the prescribe

L

| stack of stack height | of standard
No. M) emissien { |
1. Stack 90", - 800
attached to from | mg/Nm?*
Boilar GL | |

|
B

i

SR SN | S

i e e e S Sy enegeegeye e
D. Disposal of solid waste permitted in the following manner
| Sl | Type of | Quantity Quantity | Quantity | Quantity Description of disposal
1 No. | Solid waste | generated | to be to be disposed off site.
; | (TPD) reused on | reused | (TPD)
| | i | site. off site |
i e 1UPDYy | (TPD) —
[ 1 Husk ash i 6.0 6.0 Inside factory premises
| P S— ! . S e F vt e !
E. GENERAL CONDITIONS FOR ALL UNITS
1. The cansent Is given by the Board In consideration of the partculars given in the application. Any change of
alternation or deviation made in-aciual practiee [rom the particulars furnished in the application will also be the
ground labie for review/fvariallonfrevacation of the consent order under section 27 f the Act of Water
{Prevention & Control of Pollution) Act, 1974 and section 21 of Alr [Prevention & Control of Pollutian) Act, 1981
and 1o make such variations deemed fil for the purpose of the Acts,
2 The industry would Immediately submit revised application or consent to operate to the Board in the event of
any change in the quantity and quality of raw maierial/and products/manufacluring pracess or quantity /
quality of the eHluent rate of emission/air poliution control equipment/sysiem ete.
3. The applicant shall not change or alter cither the quality or quanlity of the rate of discharpe or temperature or
the route of discharge without the previous written nernilssion of the Board.
4. The applicacion shall camply with and carry out the directives/orders issuced by the Doard in this consent order
and at all subsequent times without any negligence on his part. In case of won-compllance af any
order/directlves Issued at any (lme and/or violation of the terms and cenditions of this consent order, the
applicant shall be lablc for legal actlon as per the provisions of the Law/Act.
5. The applicant shall make an application for grant of fresh consent at least Y0 days belore the date of expiry of
this consent order, s ¢ g :
5. The issuance of this consent daes nol eonvey any property right In ellhgﬁjiaq:gf‘\peri&_qm erty or any
exclusive privileges nor does it autherize any njury to privato proparly or appdnvasion of persenal riphts, nor
any infringement of Central, State Jaws or regulation. N 7 N\
7. This consent does not authorize or approve the consiruction of anyhysical siniciure c‘g!ln‘d]ﬂ.ia-.& the
underiakiug of any waork in any natural water course, oy D) FAY \ 7 L\
8. The applicant shall display this consent granted 1o him in a protinent place for perusal of the 'ﬂld?mi
Inspecting officers of this Board. 4 \ AL ] ?[b 1
9, An Inspecuon book shall be opened and made availnble te Board's Om_i;nmtll.l_\rhm the visitAfidmagry, |/
Page 2 ol 6 W2 N S "‘-_g
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13.

14.

15.

16.

17.

18.

15.

20.

22,

23.

2%,

25.

26.

28,

29.
30.

3L

The applicant shall furnish to the visiung oiticer of the Goard any informaiion regarding the construction
lnsln'llatlon or operatlon of the plant or of effucnt trentment system/alr pollution control S?Slﬂmfl“d;
wz?e::c;‘:?rg system any other particulars as may be pertnent to preventing and controlling pollution of
Mclers must be affixed at the entrance of We water supply connection so that such meters iare caally accessibie
.rur {nspection and maintenance and for other purposts of the Act provided that the place where it Is aflixed shall
ns}m:scnsc be at a point before which water bas beon wped by Lthe consumer for ulilization [or any fiurposos
whalsocver.

Scpm:alc meters with necessary pipe-line for assessing the quantity of-water uscd for cach of the purposes
mentioned below:

a) Industrial cooling, spraylng in mine pits or boiler feed.
b} Domestic purpose
c) Process

The applicant shall display suitable caution board at the lace where the effluent Us cntering into any water-body
or any other place 1o be indicated by the fpard, indicatinp, thercin that the arca into which the efftuents arc
being discharged is not {it for the domestic use/ buthing,

Storm water shall nat be allowed 10 mix with the trade and/or domestic cffluent on the upstream of the terminal

- manholes whore the Now messuring devices will be installed.

The applicant shall maintain good housc-keeping both within Whe factory and the premises. Al pipes, valves,
sowers and drains shall be leak-proof, Floor washing shall be admitted into the cfAuent collectlon system only
and shall not be allowed to find their way In storm drains or open sreas.

The applicant sha!l at all times maintain in good working order and operate as efficiently as possible all
treatment or control facilitics or systems install or used by him to achieve with the term(s) and conditions ofthe
consenl J

Care should be taken o keep Lthe anaerobic lagoons, ifany, biotogicaily active and pot ullllzed as mere stagnation
ponds. The anzaerobic lagoons should be fod with the required notrients for elfective digestion. Lagoons should
be constructed with sides and bottom made impervious.

The utilization of treated effluent on factory's own Lind, if any, should be completed and ‘there should be ne
possihility of the offluent gaining access into any dratnuge channel or other watcr courses elther directly or by
overflow.

The effluent disposal on land, il any. should bie done without crealing any nulsance to the surroundings or
inundation of the lands at any time, i ™) ‘

Il at any tme the disposal of ireaied effluenl cn 1and becomes incompieic or unsatisfactory or creatc any
problem or becomes 3 malter of disputc, the industry must adopt alternate satisfactery trcatment and disposal
measures.

The sludge from trcatment units shall be dricd in sludge drying beds and the drained liquid shall be taken ta
cqualization tank .

The eifluent treatment units and disposal messures shall become operative al the time of zommencement of
production.

The applicant shall provide port holes for sampling the cmisslons and access platform for carrying oul stack
sampling and provide electrical ontlat points and other arrangements for chimneys/stacks apd other sources of
emissions so 38 to collect somples of cmission by the Board or the applicant al any time tn accordance with the
provision ol the Aclor Rules made therein

“the applicant shall provide all facilitics and ronder required assistance 1o the Roard staff for collection of
samples/stack monitoring/inspection,

The applicant shall not change or alter either the gquality or quantliy or Tm of emission or install, replace or
alter the air pollution contral cquipment or change the raw materia) or manufacturing process resulting in any
change in quality and/or quantity of pmissions, without the previous writien permission of tie Beard.

No control equipments ov chimuoey <kall be altered or replaced or as ¥y case may be grected or re-erocted
cxcept with the previows approval of the Boarth,

The sausfaction the liguid cfMuent arising out of the operation of the air poilution control-equipment shall
sreated In the manner and to ion of standards prescribied by the Hoard in sccordance with the provisions of
Water (Prevention and Contrel of Pollwtion) Act, 1974 {us amentded},

The stack momitoring systom employed by the applicant shall be cpened for inspoction to this Board alany Ume.
There shall nol be any fugitive or cpisodal discharpe from the premises.

In case of such episodal discharge/cmissions the indusizy shall take Immediate action to bring down the
emission within the limits preseriicd by the Hoard in conditfons/stop the speraton of the plant. Report of such
accidental dischargo/emission shall be brought 1o the notice af e Ruard within 24 hours of ogourrence.

The applicant shall keep the premises of the indugtrial plant and alr pullution contrel cquipments clean and
make all hoeds, pipes, valves, stacks/chimneys leak proof. The air poliution _cantrol equipments, jocation,
inspection chambcrs, snmpling port holes shall be made easlly accessiblo ul gl!‘:i}ﬁl"q; ?g{.
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33.

34.

35,

36.

37.

38.

40.

41,

42.
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1s Ifkely to result in increased elfluen,

standards moentioned above shall he

rnnlory \U’blfh
t within 24 hours of its

. . [the
Any upset candition in any ef the plant/plants 0 f the
discharge/emission of air pollutants and/or x_-csult- in vla!a(ln!:ﬂﬂh hay/speed pos
reported o the [leadquarters and Regional Office of the Hoard BY i
{ the density of not less than 1000

occurrence. o ida
e iy f industrial premises. This

The industry has to cnsure that minimum three varieties of trees ar . o
wees por :tre. The trees may be planted along boundaries of the Industrics ©

plantation is stipulated over and sbove the bulk plantation of trees in lhntar‘t:’a.cs cludge including that from air
The solid waste such as swueping, wastage packages, emply containers resii: | olants shall be disposed off
pollution contrel equipmenis collectod within the premises of the mﬂ?‘smad pl roblems through Jeaching
scientifically to the satisfaction of the Board, so as no to cause fugitive emissien, dust p

ete, of any kind.

) . ; lisfaction of the
All solid wasles arising in the premises shall be properly classified and disposed ofT t0 the sa

1al does not give risc to

Board by:
1) Land fill in case of inert material, care being taken 1o ensure thal the mator o
leachate which may percolate into ground water or carried away with starm r‘un;f.: .
i) Contrelled incineration, wherever possible In casc of combustible organic material.
i Composting, in case of bio-degradable material.
) posting, { pradable eel drums and buried In protected

Any toxic materis! shall ; T isc be sealed in st
¥ Il be detoxieated i possible; otherwisce he g and biryig shefl be cardied

arcas aller abtaining approva) of this Bourd in writing. The deloxication or 5¢a o averiiaiie.
out in the presence of Board's authorised persans only, Latter of authorization shall be obtained lor fEn iing

and disposal of havardous waste. e
If due 10 any technological improvement or otherwisc this Board is of opinion that all or any of the.canditions

referred Lo above requires variation (including the change of any control equipment either in whoie or in part)
this Board shall after giving the applicant an opportunity of being heard, vary all or any of such condition and
thereupon the appiicant shali be bound to comply with the conditions so varicd. -

The applicant, his/heirs/legal representatives or assignees shall have na claim whatsoever to the condition or

renewai of this consent after the expiry period of this consent. )
The Bnard rescrves the right to review, impose additional conditions or condition, revoke change or alier the

terms and conditions ol this consenl.
Notwithstanding anything contained in Lhis conditiona! letter of consent, the Board hereby reserves to it the

right and power under section 27(2) of the Water (Prevention & Contrsl of Faollutlen) Act, 1974 Lo review any
and/or all the condidons imposed herein above and to make such variations as deeined fi for the purpose ol the

Actby the Board.
The conditions imposcd as abova shall continue to be in force until ravoked undeyr section 27(2) of the Water

(Prevention & Contraol of Pollution) Act, 1974 and section 21 of Air (Prevention & Cantrol of Pollution) Act, 1981.
In case the consent fee is revised upward during this period, the industry shali nay the dilferential fecs to the
Board (for the remaining years) to keep the consent order in force. If they fail to pay the amount within the

period stipulated by the Board the consent order will be revoked without prior netice,
The Board reseives the right to revoke/refuse consent (o operate at any Hme during period for which consent is
granted in case any violation is observed and Lo modify/stipulate additional congitions as deemed appropriatc,

SPECIAL CONDITIONS:
Domestic effluent shall be discharged to septic tank followed by soak pil as per BIS

specification.

The effluent generated from the parboiling section, washings etc. shall be .adequately
treated in the Effluent Treatment plant constructed as per approved design to meet the

prescribed standard of the Board for discharge to inland surface water.

The unit shall utilize the entire treated wasle water for plantation inside the factory
premises. Minimum land requirement will be 1 acre per TPH of paddy processing. Under
no circumstances, wastewater shall be discharged to outside of unit. f required the unit

shall acquire additional land for plantation and utillzation of entire wasié‘ﬁa’te% -
- ] y li .'(-“ .

e
- 3

A holding poal of 15 days retention period shall be pravided lngldﬁiﬁpﬁﬁi‘ﬁ_&sﬁiﬁg
the treated effluent which remains unutllized for irrigation, particuarly during monsoori—
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11.

12.

13.

14.

15.

16.

17,
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<

The industry shall maintain and operate the cyclone/multi cyclone as air poliution control
device effectively and continuously to control particulate matter emission in the flue
gases emitted through the stack attached to the boiler well befare operation of the plant
so that particulate rnatter emission from the stack shall not exceed 8O0 mg/Nm3,

Portholes, suilable platforms and safe staircase shall be provided in the stack for
facilitating stack monitoring and analysis.

Husk ash generated from the boiler shall be stored in the low lying area inside the
factory premises, covered with earth to prevent it from being wind borne.

factory premises so as (o conform the

Ambient Air Quality shall be maintainad inside the T ibed
s

National Ambient Air Quality Standard prescribed under E (P) Rule, 1886 as pre
by the MOEF, Gowt, of India vide natification No. G.5.R. 826 (E) dt. 16.11,2009.
The industry shall maintain the ambient noise standard as prescribed in the Noise
Pollution (Regulation and Control) Rules, 2000 as amended thereof.

A green belt shall be provided along the boundary wall of plant towards habitational area
and vacant spaces within plant premises. The record of the trees planted and survived

shall be furnished to the Board and o lhe DFO conicerned.

or modify the conditions as stipulated in this
order and may revoke this order in case the stipulated conditions are not implemented
and / of information is found to have been suppressed / wrongly furnished in the
application form. If it is found that the industry is operated without adequate poliution
contral measures and withiout consent io pperate from the Beard direction for closure

shall be issued under section 31(A) of Air (PCF) Act: 1981 and / or under section 33(A)
of Waler (PER) Act, 1874 25 the case mayhe without any further natice.

s17 4 Y, 1

The Board may impose further condition

The unil shall abide by the provisicne of Environment (Protection) Act, 1986 and rules

framed thereunder.

The stack height of chimney attached to the boiler should not be less than 30 meters.

lowed by utilizing the rain water collected from
r within the premises and other
ribed by CPCB, New Delhi and

Rain water harvesting practice shall be fal
the roof of the buildinas for recharging of ground wate
large structures as per (he concept and practices pres
details of which is available in the web-site. .

The unit shall submit point wise compliances to the consent conditions by the end of
March positively at the time of renewal of consent,

In case the consent fes is revised upwards during this period of consent, the unit shall
pay the differential amount to the Board to keep the consent order in force. If the industry
fails to pay the amount within the period stipulated by the Board the consent order will be
revoked without giving prior notice.

The Board reserves the right to revokefrefuse consent at any time-during this period
incase any violation is observed and to medify / stipulate,a&éﬁ;@{%l [ebpditions as
s tl\_". A==, <:\_' s \'-Q\

deemed appropriale. iz R
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o be incorrect of suppressed ang
rl}:dalioba revoked including mih?hon of
ons of Air (Prevenlion and
eunder.

8. If any information furnished by the applicant Is fou
detected on laler stage, the consent {o operate s ist
approprigte legal action as deemed fit as per the provis framed ther
Controf of Poliution) Act, 1981 as amended thereof and rules fra

. , he shall

19.  In case the Propristor/pariner sells/transfers the unit to any othe;} opjif:goza ;;tal cost
intimate the same in advance and submit the audited balance sheet s ot (et
ofinvestment including land & building, plant & machinery without deprec :

The occupier must comply with the conditions stipulated in section A,8,C.D, E&Fto
keep this consent order valid.

To,
Sri Niraj Kumar Kansal, Director
Mis. Navkiran Entarprises Pyt Limited

At: Padampur, Tukuda, P.O: Nuapali, Dist: Boudh . @A
REGIO OFFICER

STATE POLLUTION CONTROL BOARD, ODISHA, SAMBALFPUR

Reglonal Officer _
Memo No.... AUS....... iDL 28002032 ./ State Pollution Gontroi Board
Regionat Office. Sambaipus

Copy forwarded to the

i) Coilector & District Magistrate, Boudh.
i) Addl Chiel Env. Engineer, State Pollution Control Board, QOdisha,

Bhubaneswar for kind information.
fiii) D.F.0O., Boudh.
iv) The Asst. Director, Factories & Boiler, Balangir.
V) The General Manager, DIC, Boudh

vi) Guard file, Regional Office, SPC Board, Sambalpur, @ﬂ

REGIONAL OFFICER
STATE POLLUTION CONTROL BOARD, ODISHA SﬁMBALPUR
edional Officar

Stata Pollution Control B
B’f Reglonal Office, sm’:;:d
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Bem Government of India
Ministry of Jal Shakti
i - Department of Water Resources,
- ‘River Development & Ganga Rejuvenation
' Central Ground Water Authority

(4o RERIT 7Y T WHEIU T)
Certificate of Exemption for Ground Water Withdrawal

Project Name: Ws Navkiran Enterprises Private Limited
Progct Address: M/s Navkiran Enterprls:a; Private Limited, Padampur Tukuda Nuappall Manamunda
Village: iNuapali iBlock: |Boudh
District: :Boudh State: |Odisha
Communication Address: IM/s Navkiran Enterprises Private Limited,_Padampur, Tukuda, Nuappali, Manamunda, Boudh, Boudh,
_ _ Odisha - 762016 S g
Address of CGWB Regional Office Central Ground Water Board South Eastern Region, Bhujal Bhawan Khandagm Square, Nh-5,
{Bhubaneshwar, Khordha, Odisha - 751030 : J
1. ‘Application No.: [ 21-4f59TSIOR/INDIZ024 R 2 Categb?y: g el ‘Safe o
¢ [(GWRE 2023)
3. Project Status: ‘New Project 4 ‘Valid From - 13/08/2024
5. Validuplo .Till adherence to prOV}al\'}n[S) under wllich this exemiption has baan obtamed {subject to compliance to relatea

-conditions) or till any further orders issued by this authority, whichever is earlier.

#. Ground Waler Absliraction Permitted:

Fresh Water : Saline Water I % _Dewatering Total

m/day 3 m*/year m*/day | mfyeare., 4, v fnalday _'i m?/year ! m_alday | o m¥year

9.90

7. Exemption under Faia 1.0 {v) of guideiines

This exemption letter Is being issued under relevant provislon(s) of extant guidslinss.
Thne firm shall insiall digital water flow meter on all commuon outlet polnts and maintain the logbook.

Thls certificate (s system generated and basad on information provided by the applicant. CGWA has not verified the claim mads by applicant. Any false iformation furnished violatian by the applicant.
shall invite legal aclion agalnst him/her as per 5,0, 32B9Y(E) datcd 24/09/2020.

If, at any stage, it is established that this exemption letter hasibeen obtained on the basls of false/ fake document(s), the exemption lelter shall be deemod cancelled and extant penal provisions shall be
applied on the firm.

ﬁ?ﬁ:ﬁﬁ@}}%ﬁﬁfﬁﬁﬂﬁﬂﬁﬁﬁ%ﬁ@ﬁﬂﬁﬂﬁ@%
i e i P st w fefien =a vare Hiex _ifte w30 ok dfrge @ @)

g 71 O3 e WS cu%mmmmﬁﬁ"ﬁWWWﬁa | CGWAS 3T3E% BN Y 7L T &1 YA et fFar €1 amded z*mé’!ﬂ%ai’étﬁmm'—e‘l THA 32896 T
2470972020 # HTER TP WG Pt SRATE Bt G BT <\

ot @Rl Ut TR W e IR B 9 R o U8 ST /52 G T/ e SRiiae @ SR W T e TR, ﬂsﬁmﬁmuﬁﬁmwm&nﬂﬁmmmﬂ ?F"LWWI
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| . id |
This is an auto generated document & need not to be signad,,! - ok i L5 S
1 \ o= ES £ |
Term and conditions: W 4
i. Ali disputes are subject to Delhi Jurisdiction. e S O
ii. Any complaint in regard to the rates will not be entertained. N7 T LS
Membe=Secretary

CGWA, New Delhi

18/11, ITHTR 3139, UriRig S, 7% T - 110011 / 18/11, Jamnagar House, Mansingh Road, New Delhi-110011

Phone: (011) 23383561 Fax: 23382051, 23386743
Website: cgwa-noc.gov.in
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DIRECTORATE OF FACTORIES AND BOILERS, ODISHA
CERTIFICATE OF REGISTRATION OF FACTORY

REGISTRATION NO: BD-23

IT IS HEREBY CERTIFIED THAT M/S NAVKIRAN ENTERPRISES PVT.
LTD.. SITUATED AT AT.:-PADAMPUR TUKUDA, P.O.- NUAPALLI, P.O
NUAPALLI DISTRICT BOUDH HAS BEEN REGISTERED UNDER THE
FACTORIES ACT, 1948 UNDER Other CATEGORY

This at Bhubaneswar 29" day of January 2022

3

Digltally signed by:r] Thirumala Naik
Date: 2022.01,2918:05:41 IST

Chijef Inspector of Factories,
Odisha

NOTE :

(i) This is a digitally signed electronically generated certificate and therefore needs no ink-signed. s1gr:£n$ =
(ii) This certificate is issued as per section 4, 5 & 6 of IT Act 2000 and its subsequent mwmimcmfs.lh 4

(iii} For verification, visit bttps://pareshram-labour.odisha.gov.in
(iv) Tampering of this certificate will atiract penal action.




Form 4A
[See Rule 5 (1)(a)]

DIRECTORATE OF FACTORIES AND BOILERS, ODISHA
REGISTRATION AND GRANT / LICENCE TO WORK A FACTORY

Registration No: BD-23 Fees : Rs. 11250.00/- per annum
Serial No : 6983

Licence is hereby granted to Sri. Niraj Kumar Kansal valid only for the licensed premises
shown on approved plan no BOU/FAC/2021/000303,Dt 06/09/2021 are situated at Nuapalli Dist Boudh
for use as a Factory manufacturing Rice Milling under the name M/s. Navkiran Enterprises Pvt. Ltd.
employing not more than 95 persons on any one day during the period and using motive power not
exceeding 759.75 K.W. subject to the provisions of the Factories Act.,1948 and Rules made thereunder for
a period of ten years.

This licence shall remain in force from 29 January 2022 till 31% December 2031

The 29" January 2022

i 1)
Digitally signed by X Thirumala Naik
Date: 2022.01.2938:05:44 IST
Chief Inspector of Facterics,
Odisha

N.B.- Any change in manpower / motive power / manufacturing process /occupier be promptly notified in
the prescribed manner to the Chief Inspector.

[In the said rules in rule 7, the form 4A in sub-rules 4 shall be substituted as in Rule S50).@1

NOTE : / Sine Y ST £l

(i) This is a digitally signed electronically generated certificate and therefore needs no ink-signed signama'-i:.-"-‘:'-- GE 2 'r atd ) ot !
(i) This certificate is issued us per section 4, 5 & 6 of IT Act 2000 and ifs subsequent amendments in 2008, ... | 5 r; e 18 | B |
(iii) For verification, visit https://pareshram-labonr.odisha gov.in \ 31225 i

(iv) Tampering of this certificate will attract penal action. 2 G S N ) ‘xﬂ
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R-5

Tel:9438883908
Email; rospcbh.bolangir@ospchoard.org
Website: www.cspcboard.org

OFFICE OF THE REGIONAL OFFICE, BALANGIR

STATE POLLUTION CONTROL BOARD, ODISHA
[DPEPARTMENT OF FOREST & ENVIRONMENT, GOVERNMENT OF ODISHA]
Koshal Chowk, Palace Lane, Balangir -767001

"By Speed PostE-Mail”

No....&1)...... /I-CON(OPE)193/2021-22 Date.0G: G\ 30

DIRECTION OF CLOSURE U/S 33A OF THE WATER (PREVENTION & CONTROL OF
POLLUTION) ACT, 1974 AND AMENDED THEREAFTER

WHEREAS, you are operating a rice mill, At: Padampur, Tukuda,PO: Nuapali Dist:
Boudh in the name and style of M/s. Navkiran Enterprises with valid consent to operate
granted up to 31.03.2026 for production of Boiled Rice: 21 MT per hour: Broken Rice: 0.3 MT
per hour, Rice Bran: 1.2 MT per hour and CPP(Husk Fired): 0.75 MW subject to strict
compliance of consent conditions:

And whereas, the Hon'ble Supreme Court of India vide their order dtd 22.02 2017

passed in WP(C) No 375/2012, in-the matter of Paryavaran Surakha Sammiti and others
vrs. Union of India and Others, directed that the industry requirinig “Consent to Operate” can
be permitted to run, only if its primary effluent treatment plant is fully operational and further
directed the State Pellution Control Boards (SPCBs) to issue notices to all industrial units,
which require "Consent to operate” by way of a common advertisement, requiring them to
make their primary effluent treatment plants fully operational within 3 months:

And whereas, in terms of the aforesaid direction, the Board had issued notice in the
local dailies English “The New !ndian Express’ published on 23.03.2017 and The Times of
India published on 31.03.2017 & Qdia dailies “The Samaj” published on 23.03.2017 and "The
Dharitri” published on 31.03.2017 drawing the attention of the industrial units located in the
State of Odisha requiring consent to operate under provision of Water (PCP) Act, 1974 with a
direction to make their primary effluent treatment plants fully operational within 21 05.2017_ |t
was also indicated in the said notice that the Board will issue direction for disconnection of
electricity against the defaulting industry and restrain them from further industriai activities if
the primary effluent treatment plants are not fully operational within the stipulated period in
terms of order of Hon'ble Apex Court.

AND WHEREAS, on verification of your industry by the officiais of Regional Office,
Balangir and Sambalpur on dt.07.12.2024 it was observed that your effluent treatment plant

i was not fully functional, which violates the order of Hon'ble Supreme Court of India
ny arthe ipsoection ang analysis report are enclosed),
N ‘-*-'.F.‘-S, Ash generated from the boiler section is thrown here and there
StORA Rre ¢. The said dumps are not reclaimed properly and soil covering i$
15, recomsnended, WhICh results in airborne ash is local atmosphere

f\Mn N‘nﬁ'f{}:hs the abave noncompliance is a grass violation of the order of Hon'ble

Sipremea Tourt ofdndia and to the conditions of CTO order;




113

AND WHEREAS, you have not responded the Show Cause Notice issued by this
office vide letter no.3104 dtd. 20.09.2024. (Copy enclosed)

NOW THEREFORE, by virtue of the power conferred under Section 33A of Water
{(PCP) Act 1974 as amended thereafter and in terms of order dt. 22.02.2017 of Hon'ble
Supreme Couit of india, the competent authority in the State Poliution Control Board, Odisha
after careful consideration of the situation and all other relevant records available in the office
hereby restrains you from any further industrial activities notwithstanding the validity period of
consent to operate of the whale plant/ part of the unit forthwith till completion of rectification
of ETP system to meet the standard prescribed by the Board. You are also directed to
intimate the date of stoppage of operation of the plant forthwith by email/ Speed Post, failing
which it will be presumed that you have violated this direction and appropriate legal action
shall be initiated against you and your industry without giving further notice.

By order of the Board,
Encl: As above

& ’\ P
TN e

Vr” ot |

REGIONAL OFFICER
To

Sri Niraj Kumar Kansal, Director

M/s. Navkiran Enterprises Pvt. Ltd, . .. -
At: Padampur,Tukuda,P.0.: Nuapali
Dist.: Boudh )

MemoNo__ 213, /Dt BO - 0\. 3025  / Speed PostEmail

Copy forwarded to the Coilector & District Magistrate, Boudh for kind information and
necessary action. He is requested under section 33(A) of Water (Prevention & Control of
Pollution) Act 1974 to ensure closure of operation of the plant forthwith. This direction is
issued in terms of order of Hon'ble Apex Court referred above.

:
Xy
Vel & ]

REGIONAL OFFICER

MemoNo__ 219 /Dt 09.0 |- A0 % Speed Post/Email

Copy forwarded to the Superintendent of Police, 8oudh for kind information and
necessary action. He is directed under section 33(A) of Water {Prevention & Control of
Pollution) Act 1974 to implemesntffe-slosure direction forthwith. This direction is issued in
terms of order of Hon'bleApex ' Col® ke (fad above.
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Memo No.__ 2\ 2\ /Dt_goy -0\ Jp25/Speed Post/Email

Copy forwarded to CEQ, TPSODL, Berhampur/ Executive Engineer, Electrical
Division, TPSODL, Boudh for information. He/She is directed under section 33(A) of Water
{Prevention & Control of Pollution) Act 1974 to disconnect supply of electricity to the industry
immediately. This direction is issued in terms of order of Hon'ble Apex Court referred above.

\ D=

REGIONAL OFFICER

MemoNo.___ V%" /Dt._ 89 . ©) -203F / Speed Post/Email

Copy forwarded to the Member Secretary, State Pollution Control Board, A/118,
Nilakantha Nagar, Unit-VIll, Paribesh Bhawan, Bhubaneswar-12 /Sr. Law Officer, SPC
Board, Qdisha, Bhubaneswar for kind information. a

'1‘{-_“;.51--— sl 22
/
REGIONAL OFFICER
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R R-6

naviRiran

The Regional Officer, “&
Odisha State Pollution Contro! Board,
Bolangir

To:
The Collector and District Magistrate,
Boudh

Dt-10.01.2025

Subject: Response to Closure Notice Dated 09/01/2025
Respected Sir/Madam,

This is to bring to your kind attention our submission in response to the notice dated 09/01/2025,
instructing us to cease operations with immediate effect. We humbly request you to review the
following clarifications, which we believe address the concerns raised in the natice:

1. ETP {Effluent Treatment Plant) Status:
Our rice mili completed the delivery of the final lot of rice under the KMS 2023-24 on 27/11/2024.
Post-delivery, only maintenance and equipment trial activities have been undertaken within the
premises. Since no active production has been carried out during this period, our ETP was not
operating at full capacity. However, it was fully functional and remains in operational mode. We
would like to highlight that our ETP is among the best-performing plants in the region, and we are a
Zera Liquid Discharge System (ZLDS) in actuality.

2. Ash Disposal Measures:
To ensure the safe handling and disposal of ash generated from our boiler furnace, we have acquired
a 15-acre plot in the vicinity. The rice husk ash is in high demand among local brick kilns and also
finds buyers in Andhra Pradesh. Therefore, there Is no question of ash being a nuisance or creating

environmental concerns.

3. Groundwater Usage Compliance:
Our rice mill is located on land with peculiar topography, which yields negligible groundwater. Most
of the deep borewells on our premises are non-functional and are used primarily to supply drinking
water to our residential staff colony. We have developed large surface ponds to collect and store
rainwater, which serves our needs throughout the year. Therefore, there has been no violation of
the Central Ground Water Board (CGWB) directives,

4. Alr Quality Compllance:
Our bailer is fitted with a state-of-the-art chimney, which inciudes an adequate ladder for sampie
collection, in compliance with regulatory requirements. We assure you that the air discharged meets
all statutory norms, and we are committed to maintaining the highest standards of environmental
compliance.

L HAVELIAN ENTERPRISES VT L1D. 1
T 151 100AI0I0PTCONARIS
+Bl 72067 40201 - novilran boudh@gmold com

+t Padompur Yukuda, ' (3 Huapalll~ 762 016+ + Goudh Odisha
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RAY OF HOPC

We respectfully Invite you t6 Visit our mill at your earllest convenience to verify the veracity of our

datmis.

Additionally, we would like to emphasize that this Is a peak paddy procurement seasen, and any
disruption in our operaticns would have 2 detrimental Impact on farmers and their livelinoads, apart

from affecting our business. The livelthoods of hundreds of workers and families depend on the

smooth functioning of our miil. We are not just a private business entity but a significant contributor

to the local economy and community weifare.

Theréfore, we earnestly request your kind consideration of our submission and a favorable review of

the closure notice.

We remain fully committed to complying with all statutory and regulatory requirements and are

willing to cooperate in any manner necessary to resolve this matter amicably.
Thanking you,

Yours sincerely,

FOR NAVKIRAN ENTERPRISES PVT. LTD.

A}
DIRECTOR

IR AT NERS

Eri b ot v T LT
Ton . VIS BORICIOPTCOMETS

C +91 72057 46201 s navkiran.boudh@gmall.com
At. Padempur Tukuda, P O Nuopalil- 762 018, Dist. Boudh. Odlsha.
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The Member Secretary, TS O J Ry '\“:,\1\
Odisha State Pollution Control Board, I P 2 Yoo 0
Bhubaneswar. | o it

12t January, 2025.

Subject: Request for Revocation of Closure Notice and Prevention of Power Disconnection

Respected Sir,

We write to you in reference to the closure notice issued by the Regicnal Office, Bolangir,
concerning the operations of our rice mill. Ff)'llbwing the receipt of this notice, we promptly
submitted a detailed representation to the Regional Office, requesting an immediate visit to
verify the functionality and compliance of our Effluent Treatment Piant (ETP).

We respectfully submit that aur rice miil operates in a highly seasunal industry, with the paddy
procurement window in Mandis limited to just 30 to 40 days per year. Qur operations for the
entirz ensuing year depend Heavily on this brief and critical period. A suspension of operations
at this juncture would result in serious and long-term repercussions, affecting not just our
busiriess but also the livelihoods of hundreds of farmers, workers, and their famities who are

directly or indirectly associated with us

tt would be unfortunate to suffer a halt in operations due to 2 misunderstanding, especially
given that we have a fully functional and efficient ETP at our premises. We take pride in our
environmental compliance and are committed to further enhancing our systems, inciuding
working towards Zero Liquid Discharge (ZLD) standards.

In addition to the closure notice, we have been informed that disconnection of electricity
supply to our rice mill is being considered. We would like to highlight that uninterrupted
power supply is crucial for the proper functioning of our ETP. The colony of bacteria in the ETP
requires a continuous power supply to remain alive and sustain the treatment process. Any
power disconnection would eliminate months of effort spent ii establishing and stabilizing
this system, rendering it ineffective and causing significant environmental risks.

Moreover, around 60 peaple reside within our premises, including workers and their families,
who depend on basic cooking, sanitation, and hygiene facilities that are entirely dependent
on electricity. A power cut would severely affect their health. well-being, and safety, creating
a humanitarian crisis in a remote location with limited alternative access to basic amenities.

o S D PP SO VNN P

LA IBAN ENFSERPInEL Y
LN Ut5¢TRORZZ0PTCO34635 o K
- +91 72057 46201 72 navkiran.poudh@gmaoil com

At Padampur Tukuda, .0 Nuopolli- 762 013, Disi Goudh. QOdisho.
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Given that we have already ceased production activities and are fully committed to complying
with all statutory and regulatory requirements, we humbly request the following:

1. Revocation of the closure notice issued to us, in light of our compliance measures and

ongoing efforts to address concerns.
2. Avoidance of power disconnection at our prémises, which wouid have irreversible
impacts on our ETP and create severe hardships for the residents and staff at our mill.

We reiterate our willingness to cooperate fully with the Qdisha State Pollution Control Board
and undertake any corrective actions required to address the concerns raised.

We sincerely hope that you will consider our submission with kindness and urgency, as your
favorable intervention would not only protect our business but also safeguard the livelihoods
and well-being of many in the region who are reliant on our continued operations.

Thanking you in anticipation of your thoughtfil consideration.

Yours sincerely,

FOR NAVKIRAN ENTERPRISES PV, LTD.

CCto:

1. The District Magistrate & Collector, Boudh

2. The Regional Officer, OSPCB, Bolangir .« &AL
L% Catd \
| L ':- 4 - ¥ .I ._IT_:‘ _‘.
- y ‘"fi |

SAVOEAN ERTESEINEER PYT BT0
CiN - Ui51100

s, +91 72057 4620} = havkiran.boudh@gmail.com
.. At Padampur Tukudag, P.O. Nuapaili- 762 015, Pist Beudh, Odisha
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To,

The Member Secretary,

Odisha State Poliution Control Board,
Bhubaneswar.

12" January, 2025.

Subjeci: Request for Revocation of Closure Notice No. 211 dated 09-01-2025 issued by RO,
Balangir and Prevention of Power Disconnection to our unit.

Respected Sir,

We write to you in reference to the closure hotice issued by the Regional Office, Balangir,
concerning the operations of our rice mill. Following the receipt of this notice, we promptly
submitted a detailed representation to the Regional Office, requesting an immediate visit to
verify the functionality and compliance of our Effluent Treatment Plant (ETP).

We respectfully submit that aur rice mill operates in a highly seasonal industry, with the paddy
procurement window in Mandis limited to just 30 to 40 days per year. Our operations for the
entire ensuing year depend heavily on this brief and critical period. A suspension of operations
at this juncture would result in serious and long-term repercussions, affecting not just our
business but also the livelihoads of hundreds of farmers, workers, and their families who are

directly or indirectly associated with us.

It would be unfortunate to suffer a halt in operations due to a misunderstanding, especially
given that we have a fully functional and efficient ETP at our premises. Not just the ETP we
also have created three ponds to harvest rain water and supply water to our plant for through-
out the year; we are also in process of creating a few ground water recharge pits. We take
pride in our environmental compliance and are committed to further enhancing our systems,
including working towards Zero Liquid Discharge (ZLD) standards. Our ETP consultant has
recently collected efflugnt sample from the final discharge point to evaluate the efficiency of
the ETP and the analysis report is given below:

1. PH 1 7.1

2. 58S : 98.0 mg/i il 7
N It 3

3. DO :5.1mg/l | &8 A

(A, ™

The values are well within the norms. We have trained personnel constzntiy fdnitoring theh
plant, and are confident that all other parameters also would be wnthln the hmttk: Fc:f vour'f i)

-'| -.-‘.-‘..\ ol |

kind reference [ am attaching a few pictures of our ETP. {fer

e ——— UMY SRy e P T o _——

At. Padampur Tukuda, P.0. Nuapalli- 762 015, ist. Boudh. Odisho

£t U SHORN2IFTCHIRE5 g & T
> #81 72057 46201 % havkirgn.boudh@gmail.com Nt s PR
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In addition to the closure notice, we have been informed that disconnection of electricity
supply to our rice mill is being considered. We would like to highlight that uninterrupted
power supply is crucia! for the proper functioning of our ETP. The colony of bacteria in the ETP
requires a continuous power supply to remain alive and sustain the treatment process, Any
power disconnection would eliminate months of effort spent in establishing and stabilizing
this system, rendering it ineffective and causing significant environmental risks.

Moreover, around 60 people reside within our premises, including workers and their families,
whc depend on basic cooking, sanitation, and hygiene facilities that are entirely dependent
on electricity. A power cut would severely affect their health, well-being, and safety, creating
a humanitarian crisis in a remote location with limited alternative access to basic amenities.

Given that we have already ceased production activities and are fully committed to complying
with all statutory and regulatory requirements, we humbly request the following:

i. Revocation of the closure notice issued to us, in light of our compliance measures and
ongoing efforts Lo address concerns.

2. Avoidance of power disconnection at our premises, which would have irreversible
impacts on our £TP and create severe hardships for the residents and staff at our mil!

We reiterate our willingness to cooperate fully with the Odisha State Potlution Controt Board
and undertake any corrective actions required to address the concerns raised.
We sincerely hope that you will consider our submission with kindness and urgency, as your

favorable intervention would not only protect our business-but also safeguard the livelihoods
and well-being of many in the region who are reliant on our continued operations.

Thanking you in anticipation of your thoughtful consideration.

Yours sincerely, o H.:‘:ﬁ’{ N\
o e aeBP N F RN
FOR NAVKIRAN ENTERPRISES PVT. LTD. IR PP N N
Dhkowod |4 Rl TR
DIRECTOR TN Tl S
CCto: o A
1 The District Magistrate & Collector, Boudh =
2, The Regional Officer, OSPCB, Bolangir

» +81 72057 46201 7: havkiran.boudh@gmoil com
At Padampur Tukuda, P S Nuapalli- 762 015, Dist Boudh. Odisha
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To,

1. The Hon’ble Minister of Forest, Environment & Climate Change,
Government of Odisha

2. The Additional Chief Secretary,
Department of Forest, Environment & Climate Change,
Government of Odisha

3. The Member Secreta ry,
State Pollution Control Board, Odisha

4. The Hon’ble MLA, Boudh-and- Chief Whip,
Government of Odisha.

12 January, 2025.

Subfect: Urgent Request for Intervention Regarding Sudden Closure Notice Issued to Our Rice Miil

Respected Sir,

We have been entrusted with a target to procure 2,75,500 quintals of paddy from the Primary
Agricuitural Cooperative Societies (PACS) in Boudh district through OSCSC Ltd. To achieve this, we
have engaged 37 large trucks and organized the necessary logistical arrangements to complete the
procurement on 2 war footing. So far, we have procured approximately 78,503 quintals of paddy.

However, due to the closure notice, our operations have come to a tomplete halt for the last three
days, leaving worikers, vehicles, and other resources idle. This disruption has already started to cause
angst and confusion among farmers, who have begun voicing complaints and creating unrest in the
market yards.

The pressure in the Mandis is building, and any delay in procurement could lead to an unpleasant
situation, especially in Kantamal block, which has historically been 2n underserved area with limited
rice miills and starage facilities. There are only four rice mills in the block, making these mills 2 beacon
of hope and prosperity for farmers. A halt in operations at this critical time would severely impact the
livefihoods of hundreds of farmers and their families.

We would also fike to highlight that our Effiuent Treatment Plant (ETP) is fully functional and efficient.
We have invested substantial resources and effort in streamlining and commissioning the ETP, and it
Is operating smoothly. We have already submitted a detailed representation to the Regional Office
and Member Secretary of OSPCB on the day following the notice, requesting an immediate visit to
verify the functioning of the ETP,

As you are aware, the paddy Procurement window is limited 1o 30 to 40 day;,__p ")@n E‘nulif TN
operations for the entire ensuing year depend heavily on this critical p@ﬁ_w?a "o sn'éﬂSTaﬁ“ﬁf"‘:_ W
operations at this juncture would have serious, long-term repercussions, not Jufﬁg péu@mimsswf\? :\““
also for the entire agricultural ecosystem in the region, e f o Nk
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RAY 0OF HOPE

We are deeply concerned about repoits of a possible power disconnection at our premises. We would
like to respectfully submit the following points for your kind consideration:

1. Continuous power supply is essential for the proper functioning of our ETP,
The colony of bacteria in the ETP requires an uninterrupted power supply to remain alive and sustain
the treatment process. Any power disconnection would render the ETP ineffective, causing months of
effort to go to waste and posing a significant environmental risk.

2. Our premises house around 60 residents, inciuding workers and their famities.
These individuals depend on basic cooking, sanitation, and hygiene facilities, ail of which require
electricity. A power cut would create severe hardships for them, especially in a remote location with
limited access to alternative resources.

In light of the above, we earnestly request your kind intervention to:

1. Advise the Board tc revoke the closure notice and allow us to resume operations
immediately, ensuring that we can complete the ongoing paddy procurement.
2. Prevent any disconnection of electricity at our rice mill, as it would disrupt essential

services and negatively impact our ETP operations.

We reiterate our commitment to complying with all statutory and regulatory requirements and remain
more than willing to cooperate fully with the Board to address any concerns they may have.

We sincerely hope for your favorable and considerate intervention to resolve this matter at the
earliest. Your thoughtful action wouid not only safeguard our business operations but also protect the

livelihoods of many farmers and workers who are directly impacted by this situation.

We remain grateful for your support and look forward to your kind assistance in ensuring that
normalcy is restored at the earliest.

Thanking you in anticipation of your understanding and action

Yours sincerely

FOR NAVKIRAN ENTERPRISES PVT, LTD.

koA

DIRECTOR

ENMAVKIRANENTERFRISES PYT, 17D
CIN : U151180R2020PTC034635
% +91 72057 46207 =z navkiran.boudh@gmail.com

At Padampur Tukudg, P.O. Nuapalli- 762 015, Dist Roudh. Odisha
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BEFORE THE NATIONAL GREEN TRIBUNAL BITTING AT
CALOUTTA Kol KATA
MEMORANDUM OF ammzrwwkrma:@
[Under Section 18(1) read with Section 14,158 16761 the
National Greea Tribunal Act, 2010}
Appesl No. of 2025

tor Navkivan Enterprises Pt W)

M/s. Navkiran Enterprises Pvt.
Ltd.
..Appellanis/ Petitiuners

Vs-

State Poliurion Control Board
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| Annexure A2 - A copy of the Board
resolution of the Company issued in the

name of Niraj Kumar Kansal

i)

Annexure A3 - Closure notice dated

January 9, 2025

QJé-—Q-%

 Annexure A4 - Copy of clearances and

' certificates obtained by the appellant |

.4 - Y\

i — 1
| Annexure AS - Show Casuse Notice dated |

l! 20.09.2024. }

0,45

| Annexure A6 - Report dated 07.12.2024 |

ialongwith the analysxs report Of]:

 wastewater sample dated 12.12.2024 i

Lg - 59

Annexure A7 — Photographs showing that |
‘ the ETP at the appellant’s unit is

f
: functional

51 - 5Y

iAnnexure A8 - Cbb}? c;f repreéerfta_tioﬁs
| dated 10% January 2025 and 12%
January 2025
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For Navkiran Enterprises Pvt. Ltd.

Director
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LIST OF DATES & EVENTS

DATE

] = EVENT ‘_

05.11.2024

Vs- State Odisha & Ors.) filed before this

|[ OA No. 234 of 2024 (Kishore Kumar Meher - |
Learned Tribunal. |

20.09.2024

| Show Cause Notice issued under Section
1 25/26 of Water (Prevention & Control of
iPollution) Act, 1974 and Section 21 of Air
‘ (Prevention & Control of Pollution} Act, 1981. |

B

AN

'*‘;;;1' v’f_ 0% \"

07.12.2024

I Site inspection by the respondent authority
| and/or its representatives.

12.12.2024

’Analys1s report of waste water sample by

|
|
’|
respondent |

02.01.2025

'09.01.2025

' Order passed by this Hon’ble Tribunal in OA
' No. 234 of 2024 (Kishore Kumar Meher -Vs- |
' State Odisha & Ors.) constituting a fact-
| finding committee to visit the sit in question |
and submit report. The said matter was made |
| returnable on 21.02.2025 - l

| Impugned direction of closure under Section |
' 33A of the Water (Prevention & Control of
| Pollution) Act, 1974

17.01.2025

, mam”“N "ir""

YT A

ad. {;{ 1’2{,”&"’13]b\
PiRY DATE f

‘"lé 1228 /X

".\-.)‘r‘

\e //

1

|
|
| The present appeal is filed |

For Navkiran Enterprises Pvt. Ltd.

Director
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SYNOPSIS

The present appeal has been filed challenging direction of closure

under Section 33A of the Water (Prevention & Control of Pollution)

For Navkiran Enterprises Puvt. Ltd.

Act 1974 dated 9th January 2025 issued by the Respondent herein,
whereby the Respondent has inter alia restrained the appellant from
carrying out industrial activities notwithstanding the validity period
of Consent To Operate of the whole plan/part of the unit till
completion of rectification of Effluent Treatment Plant (ETP) System
to meet the standard prescribed by the Board. The said order dated
January 9, 2025 has been passed relying on a report which
recommends direction to be issued to the appellant to comply with
the consent conditions. The appellant has by representations dated
10t January 2025 and 12% January 2025 given detailed
justification pointing out thart it is operating in compliance with the
norms and there is no violation whatsoever of the consent
conditions. The appellant has also been perusing the matter with
the concerned authorities. Despite the same, the closure notice has
not been revoked and in fact even the electricity supply to the
appellant’s rice mill has been disconnected. The appellants have
been advised by the authorities that they are not in a position to do
anything on account of an order dated 02.01.2025 passed by this
Learned Tribunal in OA No. 234/2024/EZ (Kishore Kumar Meher -
Vs- State of Odisha & Ors.). The appellant has since obtained the
copy of the order perusal whereof will show that this Hon’ble
Tribunal has not passed any direction for closure, on the other hand,

____ this Hon’ble Tribunal has appointed a fact-finding committee to visit

K i"_'_._"'t-,f‘éq"?ﬁite and submit its report on affidavit. The said original
AN, . .
. a tion has been filed at the instance of a local tout and inter-
1S ¥r ™ N\

o \ \\_ - . .
RE TN :@9d9§®'11 who has filed the application to extort money. The
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respondent authority instead of awaiting the outcome of the site visit
and the report of the fact-finding comrmittee and further directions

of this Hon’ble Tribunal in the said OA, has chosen to precipitously
and arbitrarily pass the said impugned order.
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ror Navkiran Enterprises pvt. Ltd.

Director
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BEFORE THE NATIONAL GREEN TRIBUNAL, ESTERN ZONE AT
KOLKATA
MEMORANDUM OF APPEAL
[Under Section 18(1) r.w.s. 14, 18 & 16 of the National Oreen
Tribunal Act, 2010]
Appeal No. of 2025

M/s. Navkiran Entcrprises Pvt.
Ltd Padampur, Tukuda, P.O
Nuapali, Dist. Boudh, Orisha -
762018,

...Appellant
Vse

State Poliution Control Board,
Od4isha o
dasha, Department ol Forest &

Environment, Government of
O L) Sha- )
Oesha, Office of the Regional

Office, Balangir, Koshal Chowk,
] e Long i

Palace Lane, Balange - 767001

J.ﬁ'm-.cuah ite flc-g"cnal =N

Tetl: U438833008, Email:

rospeb.bolangirdospeboard.org

...Respondent
TO,

THE HON'BLE CHAIRMAN AND HIS COMPANION MEMBER OF
THE NATIONAL GREEN TRIBUNAIL,

o KRGy HUMBLE APPEAL SUBMITTED
_?Q. e —
~ 218 KR N '? THE APPELLANT ABOVE

Y NAMED, MOST RESPECTFUL
I x

s ot Navairan Enterprises PVL. Ld.

‘..

Director
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SHEWETH:

1. The appellant is a private limited company registered under

the Companies Act, 2013. the Director of the company are as follows:

1. Niraj Kumar Kansal

ii.  Shyam Kansal

The company operates its rice mill at Padampur, Tukuda, P.O.
Nuapali, Dist. Boudh, Orisha - 762018 whereat the appellant is
running the industry of in production and processing rice and
preservation of meat, fish, fruit vegetables, oils and fats. As such the
appellant employs as many as 90 number of employees at its factory.

Furthermore, 250 number of persons are directly and/or indirectly

dependent on the appellant. The copy of the certificate of

incorporation of business of the appellant alongwith master data
available on the website of Ministry of Corporate Affairs is annexed
hereto and marked as Annexure Al. A copy of the Board resolution

of the Company issued in the name of Niraj Kumar Kansal is

annexed hereto and marked as Annexure A2.

The address for service of summons, process and notice on the
Appellant is that of its Advocate on Record M/s Legal Options,

Having Office at 21 Old Court House Streef, Centre Point Building,
Gate No. 2, 1t floor, Kolkata — 700 001.

2. The respondent is State Pollution Control Board, Odisha,

%i \[k'pli -Ement of Forest & Environment, Government of Odisha, Office
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Eor Navkiran Enterprises pvt. Ltd.

Director
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of the Regional Office, Balangir Koshal Chowk, Palace Lane, Balangri
- 767001, Tel: 9438883908, Email: rospcb.holangir@ospcboard.org.

The address for service of summons, process and notice on the

Respondent is the same as above.

<l The present appeal has been filed challenging direction of
closure under Section 33A of the Water (Prevention & Control of
Pollution) Act 1974 dated 9% January 2025 issued by the
Respondent herein, whereby the Respondent has inter alia
restrained the appellant from carrying out industrial activities
notwithstanding the validity period of Consent To Operate of the
whole plan/part of the unit till completion of rectification of Effluent
Treatment Plant (ETP) Svstem to meet the standard prescribed by
the Board. The copy of the order dated January 9, 2025 is annexed

hereto and marked as Annexu_re A3.

Facts in brief:

4, The appellant was granted all relevant permissions under the
various environmental laws including the Environment Protection
Act, 1986, Water (Prevention & Control of Pollution) Act, 1974, Air
(Prevention & Control of Pollution) Act, 1981 Details of the said

permissions are as follows :

i. Consent to Establish dated 27.01.2022.

44 K {_}1 ~Consent to Operate dated 28.01.2022.

77 3-: % -

.r?“ .

m *‘H’C,;ruucate of Exemption for Ground Water Withdrawal.

For Navkiran Enterprises Pvt. Ltd.

Director
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.
and Boilers.

v. Licence to work at a Factory.

The copy of the aforesaid clearances and/or certificates are annexed

hereto and marked as Annexure A4 (Colly).

5. The appellant is registered under the Micro, Small and

Medium Enterprises Development (MSMED) Act, 2006 and has been

operating its business uninterruptedly for 3 many years.

6. As stated earlier as many as 90 persons are employed at the

appellant’s mill and the lives and livelihood of 250 number of

persons is dependent on the operation of the appellant’s mill.

7.  The appellant has been peacefully runmning its industry from

the said site and has never encountered any complaints or
allegations of violation by the authorities.

8. On or about November, 2023, the appellant started receiving

extortionate threats from one Kishore Kumar Meher, who is a local
tout, busy body, extortionist and inter-meddler. The said person
threatened to cause closure of the appellant’s mill in case the

appellant did not meet the unreasonable, illegal, extortionate and
mala fide demands of the said person.

. As a law-abiding entity, having full faith in the law

; "Ej':;inénfar(:ement agencies of the country, the appellant refused to buckie
¢ _ ;;flge under the pressure exerted by the said person.

- %4 \

*;;J‘ .

Registration Certificate issued by the Directorate of Factories

-or Navkiran Enterprises Pvt. Ltd.

rector
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10

10. On 20.09.2024, show cause notice was issued under Section
25/26 of Water (Prevention & Control of Pollution) Act, 1974 and
Section 21 of Air (Prevention & Control of Pollution) Act, 1981 by the
respondent. However, despite such notice being dated 20.09.2024,
the same was not served upon the appellant. On 01.11.2024, when
the representative of the appellant visited the office of the
respondent that the appellant was informed about such show cause
notice and handedover a copy of the same i.e. after lapse of more
that 60 days thereof. A copy of the said Show Casuse Notice dated

20.09.2024 is annexed hereto and marked as Annexure AS.

11. Site inspection was carried out and the report dated
07.12.2024 alongwith the analysis report of wastewater sample
dated 12.12.2024 which were made available to the appellant only
on 15.01.2025 alongwith the closure notice, which are annexed

hereto and collectively marked as Annexure A6 (Colly).

12. It pertinent to note that the ETP installed by the appellant at
the said mill of the appellant was always and is still functional. In a
rice mill, effluents are discharged, when manufacturing process 1s
on and that to from the parabolic section, boiler section or trial
section. It is submitted on the date of inspection i.e. 07.12.2024, the
plant was not manufacturing new stock and such the emission of
effluents was minimal to none due to which the ETP was not
operational at full capacity. It is submitted that without discharge of
effluents, a ETP cannot function at its full capacity. Copy of
photographs showing that the ETP at the appellant’s unit is

= :"K'ffl':im:._tional is annexed and marked as Annexure A7.
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For Navkiran Enterprises Pvt. Ltd.

Director
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13. The Members of the board inspecting the site, without
understanding the functioning and technicalities of an ETP and
without giving an opportunity to the appellant to respond to the
allegations, proceeded to observe that the unit was in operation and
that the ETP was defunct. It is stated that the only finished goods
stored at the unit was being cleaned and no new goods were being
manufactured at the unit of the appellant during the visit, as such
the ETP was not functional at full capacity as discharge of effluents

was minimal to none

14 Thereafter, before the appellant could respond to the said
show cause notice, the appellant was informed by the Collector and
District Magistrate and the Electrical Division, TPSODL, Boudh that
they have been directed by the respondent to close the unit of the
appellant. Upon enquires being made, the appellant was informed
that the respondent, has passed the impugned direction of closure
under Section 33A of the Water (Prevention & Control of Pollution)
Act, 1974 on 09.01.2025. Upon enquiry, the Collector and District
Magistrate, Boudh handed over a copy of a purported closure notice
dated 09.01.2025. A copy of the said order has already been annexed

and marked as Annexure A3.

15. The appellant has by representations dated 10t January 2025
and 12t% January 2025 given detailed justification pointing out that
it is operating in compliance with the norms and there is no violation
whatsoever of the consent conditions. Copies of the said

representations are annexed hereto and marked as Annexure A8

for Navkiran Enterprises Pvt. Lid.

Director
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16. Ultimately only on January 15, 2025 that the order was
communicated by the respondent to the appellant alongwith all its

annexures.

17. The appellant has also been perusing the matter with the
concerned authorities. Despite the same, the closure notice has not
been revoked and in fact even the electricity supply to the appellant’s

rice mill has been disconnected.

18. The appellant has been advised by the authorities that they
are not in a position to do anything on account of an order dated
02.01.2025 passed by this Learned Tribunal in OA No.
234/2024/EZ (Kishore Kumar Meher -Vs- State of Odisha & Ors.).

19. The appellant has since obtained the copy of the order perusal
whereof will show that this Hon’ble Tribunal has not passed any
direction for closure. On the other hand, this Hon’ble Tribunal has
appointed a fact-finding committee to visit the site and submit its
report on affidavit. A copy of the order dated 02.01.2025 is annexed

hereto and marked as Annexure A9.

20. The said original application has been filed at the instance of
a local tout and inter-meddler who has filed the application to extort
money. The respondent authority instead of awaiting the outcome of
the site visit and the report of the fact-finding committee and further
directions of this Hon’ble Tribunal in the said OA, has chosen to

precipitously and arbitrarily pass the said impugned order.

0. 1. 13( 2/13
DATE ,' ;i

e

ror Navkiran Enterprises Pvt. Ltd.

Director



: .--‘."‘ .5“ -

L

F ' .‘:._ !

135

13

21. Itis submitted that the entire action taken by the respondent
is mala fide and is besmirched with malice in law and on facts, and

further suffers from the vice of arbitrariness.

22. It is submitted that the respondent acted unfairly and has

abdicated its role as a neutral agency of the State.

23. It is submitted that the respondent instead of considering the
actual situation on ground and the detailed explanations and

justifications submitted by the appellant, has chosen to act blindly

and with great haste.

24. It is submitted that the respondent has chosen not to await
the site visit and inspection report of the fact-finding committee
constituted by this Hon’ble Tribunal and has not awaited the orders

passed by this Hon’ble Tribunal in OA No. 234 of 2024.

25. It is evident that when confronted with the details of
compliances by the appellant, the authority has sought to hide
behind a misreading and a complete misinterpretation of this

Hon'ble Tribunal’s order dated 02.01.2025.

26. It is submitted that the said application being OA No. 234 of
2024 was never served on the appellant until 15.01.2025 although

the appellant is impleaded as respondent no. 6 therein.

27. It is submitted that the appellant repeats and reiterates its

detailed representations dated 10.01.2025 and 12.01.2025 which

=.-have not at all been considered by the respondent,

p
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+or Navkiran Enterprises Pvt. Ltd.

Director
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28. It is submitted that the appellant is fully compliant with the

conditions imposed and/or forming part of the Consent To Operate.

29. It is submitted that the appellant fully compliant with the
relevant laws including the Water (Prevention & Control of Pollution)
Act, 1974 and the decision of the Hon’ble Supreme Court dated

22.02.2017 passed in WP (C) No. 375 of 2012 (Paryavaran Surakha
Sammiti & Ors. -Vs- UOI & Ors.).

30. It is submitted that the lives and livelihood of as many as 340

number of people depends on the operation of the appellant’s unit.

31. It is submitted that as a result of the impugned order

operations in the appellant’s unit has come to a standstill.

32. It is submitted that as a result of the disconnection of
electricity, the appellant’s 'industry ‘and life and livelihood of its
management, employees and workers and the local community is

likely to be ruined forever.

33. It is submitted that the respondent ought to have given a

sufficient opportunity to the appellant to respond its show cause

notice issued by the respondent.

34. It is submitted that the requirement of hearing prior issuance
of directions can be dispensed with only where there is grave

likelihood of injury to environment.
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For Navkiran Enterprises Pvt. Ltd.

Director
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It is submitted that the act of the respondent and/or

impugned order is illegal, arbitrary, violative of principal of natural

justice, suffers from unreasonableness, malice in law and on facts,

malafides and is violative of the Constitutional, Fundamental, Legal

Rights of appellant.

37.

It is submitted that the impugned order is untenable and

deserves to be set aside.
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For that the said original application has been filed at the
instance of a local tout and inter-meddler who has filed the
application to extort money. The respondent authority instead
of awaiting the outcome of the site visit and the report of the
fact-finding committee and further directions of this Hon’ble
Tribunal in the said OA, has chosen t6 precipitously and

arbitrarily pass the said impugned order.

For that the entire action taken by the respondent is mala-fide

and is besmirched with malice in law and on facts with

arbitrariness.

For that the respondent acted unfairly and has abdicated its

role as a neutral agency of the State.

For the respondent instead of considering the actual situation
on ground and the detailed explanations and justifications

submitted by the appellant, has chosen to act blindly and with

~¢ ,\t great haste.
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For Navkiran Enterprises Pvt. Ltd.

Director
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e. For that the respondent has chosen not to await the site visit
and inspection report of the fact-finding committee
constituted by this Hon’ble Tribunal and has not awaited the

orders passed by this Hon’ble Tribunal in OA No. 234 of 2024.

f.  For that when confronted with the details of compliances by
the appellant, the authority has sought to hide behind a
misreading and a complete misinterpretation of this Hon’ble

Tribunal’s order dated 02.01.2025.

g. For that the said application being OA No. 234 of 2024 was
never served on the appellant until 15.01.2025 although the

appellant is impleaded as respondent no. 6 therein.

h. For that the appellant repeats and reiterates its detailed
representations dated 10.01.2025 and 12.01.2025 which have

not at all been considered by the respondent.

i.  For that the appellant is fully compliant with the conditions

imposed and/or forming part of the Consent To Operate.

j.  For that the appellant is fully compliant with the relevant laws
including the Water (Prevention & Control of Pollution) Act,
1974 and the decision of the Hon’ble Supreme Court dated
22.02.2017 passed in WP (C) No. 375 of 2012 (Paryavaran
Surakha Sammiti & Ors. -Vs- UOI & Ors.).

e Y i er.
g LU g wFor that the lives and livelihood of as many as 340 number of

B e\ 'irf“p'éople depends on the operation of the appellant’s unit.
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-or Navkiran Enterprises Pvt. Ltd.
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For that as a result of the impugned order operations in the

appellant’s unit has come to a standstill.

For that as a result of the disconnection of electricity, the
appellant’s industry and life and livelihood of its management,
employees and workers and the local community is likely to

be ruined forever.

For that the respondent ought to have given a sufficient
opportunity to the appellant to respond to show cause notice

issued by the respondent.

For that the requirement of hearing prior issuance of
directions can be dispensed with only where there is grave

likelihood of injury to environment.

For that even the report relied upon by the respondent does

not recommend closure of the unit of the appellant.

For that the act of the respondent and/or impugned order is
illegal, arbitrary, violative of principal (;f natural justice,
suffers from unreasonableness, malice in law and on facts,
malafide and is violative of the Constitutional, Fundamental,
Legal Rights of appellant.

For that the impugned order is untenable and deserves to be

set aside.

for Navkiran Enterprises Pvt. Ltd.

Director
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38. It will appear from the aforesaid that the appellant has a good
prima facie case. It is submitted that if the ifnp‘ugned order is not
stayed and the operations of the appellant’s unit are not restored,
grave and irreparable prejudice will be caused to the appellant which
is suffering huge loss of revenue per day on account of non-operation
of the unit. It is further submitted that the lives and livelihood of as
many as 340 people are dependent on the appellant’s unit, which if
not restored, will result in the utter ruin of this persons. The balance
of continence is therefore in favour of staying the operation of the
impugned order and no harm or prejudice will be caused to the

respondents if relief prayed for is granted.

LIMITATION

39. The appellant declares that the impugned order is passed on
January 9, 2025 and the present appeal has been filed within the
period of 30 days from the date of the impugned order. Hence the

present appeal is within limitation.

INTERIM RELIEF:

40. Pending disposal of the present appeal, the appeliant prays

that this Hon’ble Tribunal be pleased:

a. issue an order of stay of the impugned order dated January 9,
2025 issued by the respondent, viz. direction closure under

Section 33A of the Water (Prevention & Control of Pollution)
Act, 1974.
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£or Navkiran Enterprises Pvi. Ltd.

Director
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b. Issue such other order and/or orders as to this Hon’ble court
may deem fit and proper in the interest of the case and render

justice.

PRAYER:
41, Itis therefore prayed that this Hon’bie Tribunal be pleased to:

A. Quash the impugned order dated January 9, 2025 issued by
the respondent, viz. direction closure under Section 33A of the
Water (Prevention & Control of Pollution) Act, 1974.

B. Pass such further order and/or orders as to this Hon’ble court
may deem fit and proper in the interest of the case and render

Jjustice.

Qs B APPELLANT

ADVOCATE FOR APPELLANT

ror Navkiran Enterprises Pvt. Ltd,

—————
Director
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VERIFICATION

!, Niraj Kumar Kansal, son of Ramawatar Agarwal, aged about 45
yarg, Direcisr pfM 78 Navkisor Enterprises Pvt. Ltd, working for
gain at Padampur, Tukuda, P.O. Nuapali, Dist. Boudh, Orisha -
782018, currently camping at 21, Old, Court House Street, Lentre
Point Building, Kotkata - 700001, do hereby verify and state that the
contents of the above appeal are to and correct o the best of my

knowledge, belief and mlormation.

.

, (ol . -l
Verified on this U Day of Januaiy, 2024

iny the Court premises al Kolkata

ek

Appeliant i 4
. ) | ﬂj{""v’j .
PP
R L
i S
At B0 g
Ay
‘.. "~ -“;A :\" A
»; )i 2 1 ‘
;— y 13N 'al'p
e L [
4 P St
" O
o



143

AFFIDAVIT

& of i
I, Niraj Kumar Kansal, son of Ramawatar Agarwal, aggéﬁﬁﬁft:'ZlS
years, by occupation Business, Director of M/s. Navkiran
Enterprises Pvt. Ltd, working for gain at Padampur, Tukuda, P.O.
Nuapali, Dist. Boudh, Orisha - 762018, do hereby solemnly affirm

and say as follows:-

1. I am one of the Director of the appellant herein. I am well
acquainted with the facts and circumstances of the case. [ am duly
authorized and competent to affirm this affidavit for and on behalf

of, the Petitioners herein.

2. The statements made in paragraphs nos. 1, 2, 3,4, 5,6,7, 8,9,
13, 13, 14, 15, 16, 17, 18, 20 and 21 to 26 are true to my knowledge,
those contained in paragraphs 10, 11 and 19 are based on records

and the rest are my respectful submissions before this Hon’ble

Court. l“.i."‘-—”—ﬁ—
N R koA

Prepared in my office The deponent is known to me.
ﬁ}hdiaaﬁw_)’
Advocate. Identified by me

/'"l' -
Solemnly affirmed before me on !'\-"—-—l- fﬁy—-”
this day of January, 2025. Advocate.

I certily that all annexures are legible Solemnly affirmend aﬂf.j declared
pefor me on ldentificatign

Tt ﬁyvfh:f __HEE_ Hascs  aon, >

ASIS KUMAR SEN
City Civil Court, Kalkata

‘ Notary
Reg. No -13802/18

17 JAN 2025

Advocate
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Item No.0O1 Court No.1

BEFORE THE NATIONAL GREEN TRIBUNAL

EASTERN ZONE BENCH, KOLKATA
(THROUGH PHYSICAL HEARING WITH HYBRID MODE)

Appeal No.01/2025/EZ
(I.A. No.09/2025/EZ)

In the matter of:

M/S Navkiran Enterprise Pvt. Ltd.
Padampur, Tukuda,

P.O. Nuapali,

Dist. Boudh,

Orisha — 762018

.... Appellant(s)
Versus
State Pollution Control Board, Odisha
Through the Regional Officer,
Department of Forest & Environment,
Government of Odisha,
Office of the Regional Office,
Balangir, Koshal Chowk, Palace Lane,
Balangir - 767001
.... Respondent(s)
Date of hearing: 20.01.2025

CORAM: HON’BLE MR. JUSTICE B. AMIT STHALEKAR, JUDICIAL MEMBER
HON’BLE DR. SATYAGOPAL KORLAPATI, EXPERT MEMBER

For Appellant(s) : Mr. Shatadru Chakraborty, Sr. Adv. (in Virtual Mode) a/w
Mr. Ramendu Agarwal, Adv.

ORDER

1. Heard Mr. Shatadru Chakraborty, learned Senior Counsel (in
Virtual Mode) assisted by Mr. Ramendu Agarwal, learned Counsel
appearing for the Appellant.

2. The Appellant has filed this Appeal seeking quashing of the order
dated 09.01.2025 issued by the Odisha State Pollution Control
Board in exercise of power under Section 33A of the Water
(Prevention and Control of Pollution) Act, 1974 (hereinafter referred
to as the “Water Act 1974”). The case is that the Appellant company
is operating a Rice Mill at Padampur, Tukuda, P.O. Nuapali, Dist.
Boudh, Orisha - 762018 and is engaged in the production and

processing of rice and preservation of meat, fish, fruits, vegetables,
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oils and fats. It is stated that the Appellant employs as many as 90
persons at its factory. It is stated that the Appellant was granted :-
i) Consent to Establish (CTE) dated 27.01.2022,
ii) Consent to Operate (CTO) dated 28.01.2022,
iii) Certificate of Exemption for Ground Water Withdrawal,
iv) Registration Certificate issued by the Directorate of Factories
and Boilers, and
V) License to work at a Factory
The Appellant company is also stated to be registered under the
Micro, Small and Medium Enterprises Development (MSMED) Act,
2006.
It is stated that on 20.09.2024, the Appellant was issued a show
cause notice by the Odisha State Pollution Control Board Under
Section 25/26 of the Water Act 1974 and Section 21 of the Air
(Prevention and Control of Pollution) Act, 1981 (hereinafter referred
to as the “Air Act 19817). It is stated that the notice dated
20.09.2024 was not served upon the Appellant but on 01.11.2024,
when the representative of the Appellant visited the office of the
respondent Board, the Appellant was informed about the show
cause and handed over a copy of the same after a lapse of more
than 60 days.
It is stated that site inspection was carried out by the Board on
07.12.2024 and Report dated 07.12.2024 along with Analysis
Report of wastewater sample dated 12.12.2024 was made available
to the Appellant only on 15.01.2025 along with the Closure Notice.
It is stated that the Appellant has installed ETP in the Mill which is
always functional, to collect the effluents discharged in the rice mill

during manufacturing process. It is stated that on the date of
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inspection i.e. 07.12.2024, the plant was not manufacturing new
stock and such the emission of effluent was minimal due to which
the ETP was not operational at full capacity; it is stated that
without discharge of effluents, the ETP cannot function at its full
capacity. It is stated that the impugned order dated 09.01.2025
being the Closure Order was handed over to the Appellant by the
Collector and District Magistrate, Boudh. It is stated that the
Appellant made representations dated 10.01.2025 and 12.01.2025
explaining the facts stating that there was no violation of the
Consent conditions.

Mr. Shatadru Chakraborty, learned Senior Counsel for the
Appellant states that after the filing of the Appeal, certain fresh
developments have been occurred and fresh inspection has taken
place of the Appellant Unit in view of the order passed by this
Tribunal in Original Application No.234/2024/EZ Kishore Kumar
Meher -Vs.- State of Odisha on 02.01.2025 and therefore, learned
Counsel for the Appellant prays that he may be permitted to
withdraw this Appeal with liberty to file fresh proceedings in case
any cause of action still survives.

The Appeal No.01/2025/EZ is accordingly dismissed with the
aforesaid directions.

[.As, if any, stand disposed of accordingly.

There shall be no order as to costs.

Dr. Satyagopal Korlapati, EM

January 20, 2025,
Appeal No.01/2025/EZ
(I.A. No.09/2025/EZ)

SKB
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Tel/ EPABX : 2561909/2563800
£-mail: paribeshl®@ospcboard.org

Website: mmmggggbgamtpr?R
-9

STATE POLLUTION CONTROL BOARD, ODISHA

[DEPARTMENT OF FOREST, ENVIRONMENT & CC, GOVERNMENT OF ODISHA|
Paribesh Bhawan, A/118, Nilakantha Nagar, Unit ~ VH!
Bhubaneswar — 751 (012

No. /651 ! Ind- l1-Misc (Rev.)-03 Date: SR+ 0le 35 /

Speed Post/ E-mail rospeh bolangira ospeboard.ory navkeran boudh@gmail com

To
The Regional Officer,
State Pollution Controi Board, Odisha,
Regional Office, Bolangir
Sub.: Revocation of Direction of Closure of M/s. Navkiran Enterprises

(Par-boiled Rice Mill), At: Padampur, PO: Nuapali, Dist.: Boudh - Reg.
Ref.. Your letter No. 321 dtd. 20.01.2025
Sir,

With g reference {6 subject and letter cited above, it is toinform you that the
detail fact about issuance of closure direction and your recommendations for
revocation of the same were placed before the Chairman of the State Pollution
Control Board and Chairman has teen pleased to pass order to revoke the direction
of ciosure order 1ssued by your otfice vide letter No. 211 on 09.01.2025 1n favour ot
Mis. Navkiran Enterprises (Par-boiled Rice Mill),

You are therefore requested to take necessary action at your end and dispose
the applicaticn for grant of CTO cf the aforesaid unit on merit. The industry shall alsc
be directed to follow and implement directions/ guidelfines of SPCB/ Guidelines of
CPCB in respect of Air and water Pollution Control Measures, Other statutory bodies
and Orders of Hon'ble NGT issuad from time to time. In case the Unit fails, to comply
with the directions and conditions of the Board, immediate necessary action is to be
initiated against the unit. You are requested to make inspection and monitoring of the
Poliution control equipment and measures once the plant attains operation at fuli
capacity to ascertain about its adequacy.

Yours fan'i}il.uly,

— LT

e

\ =5 1k
A" 9lg&=

Member\'_uJSecretary

Memo No. /£ 52 Dt_F&¢ 0]« 25
Copy forwarded to M/s. Navkiran Enterprises (Par-boiled Rice Mill), Sri Niraj
Kumar Kansal (Director), At: Padampur, Tukuda, P.O.: Nuapali, Dist.: Boudh for kind

informaticn.

W

Chief Env. Engineer__{.l_‘/

ENEE
2

LT
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OSPCB-RO-MISC-0009-2025/1/2025
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R-10
Tel:9438883908
S= Email; rospeh.bolangir@ospchoard.org
GBISHA Website: www.ospcboard.org
e
h\ora OFFICE OF THE REGIONAL OFFICER, BALANGIR

NP STATE POLLUTION CONTROL BOARD, ODISHA

[DEPARTMENT OF FOREST, ENVIRONMENT & CLIMATE CHANGEGOVERNMENT OF ODISHA]
Koshal Chowk,Palace Lane,Balangir -767001
“By Regd. Post/E-Mail”
No.... 0.6, .. /C.T.0/567/2024-25 Date 08002 2020

CONSENT ORDER

CONSENT ORDER NO. 196 /

Sub: Consent for discharge of sewage and trade effluent under section 25/26 of
Water (PCP) Act, 1974 and for existing/new operation of the plant under section
21 of Air (PCP) Act, 1981.

Ref: Your online renewal application received on dt. 28.01.2025 vide !ogin 1D:6135978
and complete application received on 4t. 02.02.2025

Consent to operate is hereby granted in supersession to earlier order no.447
dtd. 28.01.2022 from Regional Office, Sambalpur under section 25/26 of Water
{Prevention & Control of Pollution) Act, 1974 and under section 21 of Air (Prevention &
Control of Pollution) Act, 1981 and rules framed thereunder to

Name of the industry: M/s. Navkiran Enterprises Pvt. Ltd.
Name of the Occupier & Designation:Sri Niraj Kumar Kansal, Director

Factory Address: At Padampur, Tukuda, P.O.: Nuapali. Dist.: Boudh

This consent order is valid for the period up to 31.03.2025.

This consent order is valid for the product quantity, specified outlets, discharge
quantity and quality, specified chimney/stack, emission quantity and quality of emissions as
specified below. This consent is granted subject to the general and special conditions
stipulated therein.

A.  Details of products manufactured: — _
Si. No. | Product ] Quantity (TPA) |
1. | Boiled Rice | 21 MT per hour |
| -
2. | Broken Rice 0.3 MT per hour
| | =
|F 3 | Rice Bran 1.2 MT per hour
| |
4 | CPP (Husk Fired) N ‘ 0.75 MW
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B. Discharge permitted through the foliowing outlet subject to the standard

Outlet | Description | Point of Quantity of | Prescribed 1

No. of outlet discharge discharge standard |

KLD or Kl./hr. ‘
pH TSS O& BOD

y (mgfi) G(mg/l) | (mg/l)

1. Domestic To soak pit
waste water via septic
tank
2. QOutlet of To Land | 55t09.0 100.0 10.0 30.0
ETP inside the I' CANE
1 [ premises | | !

C. Emission permitted through the following stack subject to the prescribed standard. _

Chimney | Description | Stack Quantity | Prescribed |'

Stack of stack height of standard '

No. (m) emission |

1. Stack | 90' from - 800 ‘
attachedto | G.L. [ mg/Nm?

| |  Boiler. | | _a ! | |I

D. Disposal of solid waste permitted in the following manner _
Sl. | Type of Quantity Quantity | Quantity ’ Quantity | Description of disposal |

! No ! Solid waste | generated | tohbe o be disposed off | site.
l (TPD) reused onreused | (TPD)

. I site - - | off site . ! ’
| (TPD) - (TPD) - '
1 “ Husk ash 8.0 o 6.0 ‘ inside factory premises 1
| I J = 1 . . l

E. GENERAL CONDITIONS FOR ALL UNITS

1. The consent is given by the Board in consideration of the particulars given in the application. Any change of altérnation
or deviation made in actual practice from the particulars furnished in the application will also be the ground liable for
review/variation/revocation of the consent order under section- 27 € the Act of Water {Prevention & Control of
Pollution) Act, 1974 and section 21 of Air (Prevention & Control of Pollution) Act, 1981 and to make such variations
deemed fit for the purpose of the Acts,

2. The industry would immediately submit revised application or tonsent to operate to the Board in the event of any
change in the quantity and quallty of raw material/and products/manufacturing process or quantity / quaiity of the
effluent rate of emission/air pollution control equipment/system erc.

3. The applicant shall not change or alter ither the quality or quantity of the rate of discharge or temperature or the route
of discharge without the previous written permission of the Board.

4, The application shall comply with and carry out the directives/orders issued by the Board in this consent order and at
all subsequent times without any negligence on his part. In case of non-compliance of any order/directives issued at
any time and/or violation of the terms and conditions of this consent order, the applicant shall be liable for legal action
as per the provisions of the Law/Act.

5. The applicant shall make an application for grant of fresh consent at least 90 days before the date of expiry of this
censent order.

6. The issuance of this consent does not canvey any property right in elther real or personal property or any exclusive
privileges nar does it authorize any injury to private property or any invaslon of personal rights, nor any infringement
of Central, State laws or regulation,

7. This consent does not authorize or approve the construction of any physical structure or facilities or the undertaking of
any work in any natural water course.

8. The applicant shall display this consent granted to him in a prominent place for perusal of the public and inspecting
officers of this Board. ; ’

9. An inspection book shall be opened and made availabie to Board's Officers during the visit to the factory.
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The applicant shall furnish to the visiting «{Ticer of the Board any information regarding the construction, installation
or operation of the plant or of effluent treatment system/air pollution control system/stack monitoring system any
other particulars as may be pertinent to praventing and controlling pollution of Water/Air.

Meters must be affixed at the entrance of the water supply connection so that such meters are easily accessible for
inspection and maintenance and for other purpases of the Act provided that the place where it is affixed shall in no case
be at a point before which water has been taped by the consumer for utilization for any purposes whatsoever.

Separate meters with necessary pipe-line for assessing the quantity of water used for each of the purposes mentioned
below:

a) Industrial cooling, spraying in mine pits or boiler feed.
b) Domestic purpose
c) Process

The applicant shall display suitable caution board at the lace where the effluent is entering into any water-body or any

other place to be indicated by the Board, indicating therein that the area into which the effluents are being discharged

is not fit for the domestic use/ bathing,

Storm water shall not be allowed to mix with the trade and/or domestic effluent on the upstream of the terminal

manholes where the flow measuring devices will be installed. )

The applicant shall maintain good house-keeping both within the factory and the premises. All pipes, valves, sewers and

drains shall be leak-proof. Floor washing shall be admitted into the effluent collecion system only and shall not be

allowed to find their way in storm drains or open areas.

The applicant shall at al! times maintain in good working order and operate as efficiently as possible all treatment or

control facilities or systems install or used by him to achieve with the term(s) and conditions of the consent.

Care should be taken to keep the anaerobic lagoons, if any, biologically active and not utilized as mere stagnation

ponds. The anaerobic lagoons should be fed with the required nutrients for effective digestion. Lagoons should be

constructed with sides and battom made impervious.

The utilization of treated effluent on factory's own land, if any, should be completed and there should be no possibility

of the effluent gaining access into any drainage channel or other water courses either directly or by overflow.

The effluent disposal on land, if any, shouid be done without creating any nuisance to the surroundings or inundation of
the lands at any time,

If at any dime the disposal of treated effluent on land becomes incomplete or unsatisfactory or create any problem or
becomes a matter or dispute, the industry must adopt alternate satisfactory treatment and disposal measures.

The sludge from treatment units shall be dried in sludge drying beds and the drained liquid shall be taken to
equalization ank.

The cffluent treatment units and disposal measures shall become cperative at the time of commencement of
production. i ’

The applicant shall provide port heies for sampling the emissions and access platform for carrying out stack sampling
and provide electrical outlet peints and other arrangements for chimneys/stacks and other sources of emissions so as
to collect samples of emission by the Board or the applicant at any time in accordance with the provision of the Act or
Rules mare therein.

The applicant shall provide all facilities and render required assistance to the Board staff for coliection of
samples,/stack monitoring/inspection.

The applicant shall not change or alter either the quality or quantity or rate of emission or install, replace or alter the
air pollution control equipment or change the raw material or manufacturing process resulting in any change in quality
and/or quantity of emissions, without the previous written permission ¢f the Board.

No control equipments or chimney shall be altered or replaced or as the case may be erected or re-erected except with
the previous approval of the Board, ‘ 2

The satisfaction the liquid effluent arising out of the operation of the air pollution control equipment shall treated in the
manner and to ion of standards prescribed by the Board in accordance with the provisions of Water (Prevention and
Control of Pollution) Act, 1974 (as amended).

The stack monitoring system employed by the applicant shall be epened for inspection to this Board at any time.

There shall not be any fugitive or episodal discharge from the premises

In case of such episodal discharge/emissions the industry sha!! take irnmediate action to bring down the emission
within the limits prescribed by the Board in conditicns/stop the operation of the plant. Report of such accidental
discharge/emission shall be brought to the notice of the Board within 24 hours of occurrence.

The applicant shall keep the premises of the industrial plant and air poliution control equipments clean and make all
hoods, pipes, valves, stacks/chimneys leak proof. The air polluticn control equipments, location, inspection chambers,
sampling port holes shall be made easily accessible at all times.

Any upset condition in any of the plant/plants of the factory which is likely to result in increased effluent
discharge/emission of air pollutants and/or result in violation of the standards mentioned above shall be reported to
the Headquarters and Regional Otfice of the Board by fax/speed post within 24 hours of its oceurrence.

The industry has to ensure that minimum three varieties of trees are planted at the density of not less than 1000 trees
per acre. The trees may be planted along boundaries of the industries of industrial premises. This plantation is
stipulated over and above the bulk plantation of trees in that area,

The solid waste such as sweeping, wastage packages, empty containers residues, sludge including that from air
pollution control equipments collected within the premises of the industrial plants shall be disposed off scientifically to
the satisfaction of the Board, so as no tu cause fugitive emission, dust problems through leaching etc, of any kind.

All solid wastes arising in the premises shall be properly classified and disposed off to the satisfaction of the Board by:
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i) Land fill in case of inert matesial care being tiken to ensure that the material does not give rise to leachate
which may percolate into ground water or carried away with storm run-oft.

ii) Controlled incineration, wherever possible i case of combustible organic material.

iii) Composting, in case of bio-degradable material.

Any toxic material shall be detoxicated if possible, otherwise be sealed in stee! drums and buried in protected areas
after obtaining approval of this Board in writing. The detoxication or sealing and burying shall be carried out in the
presence of Board's authorized persons only. Latter of authorization shall be obtained for handling and disposal of
hazardous waste.

If due to any technological improvement or otherwise this Board is of opinien that all or any of the conditions referred
to above requires variation (inciuding the change of any control equipment either in whole or in part) this Board shall
after giving the applicant an opportunity of being heard, vary all or any of such condition and thereupon the applicant
shall be bound to comply with the conditions so varied.

The applicant, his/heirs/iegal representatives or assignees shall have no claim whatsoever to the condition or renewal
of this consent after the expiry period of this consent.

The Board reserves the right to review, impose additional conditions or condition, revoke change or alter the terms and
conditions of this consent.

Notwithstanding anything contained in this conditional letter of consent, the Board hereby reserves to it the right and
power under section 27(2) of the Water (Prevention & Control of Pollution) Act, 1974 to review any and/or all the
conditions imposed herein above and to make such variations as deemed fit for the purpose of the Act by the Board.
The conditions imposed as abave shall continue to be in force until revoked under section 27(2) of the Water
(Prevention & Control of Pollution) Act, 1974 and section 21 of Air (Prevention & Control of Pollution} Act, 1981.

[n case the consent fee is revised upward during this period, the industry shall pay the differential fees to the Board (for
the remaining years) to keep the consent order in force. If they fail to pay the amount within the peried stipulated by
the Board the consent order will be revoked without prior notice.

The Board reserves the right to revoke/refuse consent to operate at any time during period for which consent is
granted in case any violation is observed and to modify/stipulate additional conditions as deemed appropriate.

SPECIAL CONDITIONS:

Domestic effluent shall be dlscharged to septic tank followed by soak pit as per BIS
specification.

The effluent generated from the parboiling section, washings etc. shall be adequately
treated in the Effluent Treatment piant constructed as per approved design to meet the
prescribed standard of the Board for discharge to in[and surface water.

The unit shall utilize the entire treated waste water for plantation inside the factory
premises. Minimum land requirement will be 1 acre per TPH of paddy processing.
Under no circumstances, wastewater shall be discharged to outside of unit. If required
the unit shall acquire additional land for plantation and utilization of entire waste water.

A holding pool of 15 days retention period shall be provided inside the premises to
store the {reated effluent which remains unutilized for irrigation, particularly during
monsoon.

The industry shall instail bag filter as air pollution control devices in the stack attached
to husk fired boilers of CPP plant to meet prescribed standard.

Adequate pollution control devices shall be provided to control particulate matter
emission in the flue gases emitted through the stack attached to the boiler well before
operation of the plant so that particulate matter emission from the stack shall not
exceed 150 mg/Nm®.

Portholes and suitable platforms shall be provided in the stack for facilitating stack gas
analysis.

Husk ash generated from the boiler shall be kept in the low lying area inside the
factory premises preferably covered with earth to prevent it from being windborne.
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Ambient Air Quality shall be maintained inside the factory premises so as to conform
the National Ambient Air Quality Standard prescribed under E (P) Rule, 1986 as
prescrived by the MOEF, Govt. of India vide notification No. G.S.R. 826 (E) dt.
16.11.2009. (attached)

The industry shali maintain the ambient noise standard as prescribed in the Noise
Pollution (Regulation and Control) Rules, 2000 as amended thereof.

A green belt shall be provided along the boundary wall of plant towards habitational
area and vacant spaces within plant premises. The record of the trees planted and
survived shall be furnished to the Board and to the DFQ concerned.

The Board may impose further condition or modify the conditions as stipulated in this
order and may revoke this order in case the stipulated conditions are not implemented
and / or information is found to have been suppressed / wrongly furnished in the
application form. If it is found that the industry is operated without adequate pollution
control measures and without consent to operate from the Board direction for closure
shall be issued under section 31(A) of Air (PCP) Act. 1981 and / or under section
33(A) of Water (PCP) Act, 1974 as the case may be without any further notice.

The unit shall abide by the pmvmom nf Em"ronment {Protecticn) Act, 19868 and rules
framed thereunder.

The stack height of chimney attached to the boiler should not be less than 30 meters.

Rain water harvesting practice shall be followed by utilizing the rain water coliected
from the roof of the buildings for recharging of ground water within the premises and
other large structures as per the concept and practices prescribed by CPCB, New
Delhi and details of which is available in the web-site.

In case the consent fee is revised upwards during this period of consent, the unit shall
pay the differential amount to the Board to keep the consent order in force. If the
industry fails to pay the amount within the period stipulated by the Board the consent
order will be revoked without giving prior notice.

The Board reserves the right to revoke/refuse consent at any time during this period in
case any violation is observed and to modify / stipulate additional conditions as
deemed appropriate.

If any information furnished by the applicant is found to be incorrect or suppressed
and detected on later stage, the consent io operate shall be revoked including
initiation of  appropriate legal action as deemed fit as per the provisions of Air
(Prevention and Control of Pollution) Act, 1981 as amended thereof and rules
framed thereunder.
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In case the proprietor/partner sells/transfers the unit to any other person, he shall
intimate the same in advance and submit the audited balance sheet showing capital
cost of investment including land & building, plant & machinery without depreciated
cost.

The occupier shall prohibit the use of banned Single Used Plastic products within their
respective premises as per public notice issued by State Pollution Control Board vide
No.2245 on dt.15.02.2023.

The industry shall obtain necessary permission from the Central Ground Water
Authority for consumption of ground water for industrial use within one month from
date of issue of consent to operate order. it may be noted that withdrawing ground
water without valid NOC by or before the said data shall liable to pay fine as well as
environmental compensation/damages as to be decided by Hon'ble NGT, New Delhi
in OA No. 329/2015 dt. 11.12.2019.

increase the holding capacity of the equalization/collection tank of the ETP to hold an
adequate amount of wastewater generated from the unit.

The unit shall make arrangements across the boundary near ETP such that no
wastewater shall be discharged outside the premises.

The unit shall produce land conversion documents of the land being used for industrial
purposes.

The unit shall dispose of its solid waste in earmarked areas inside the premises as per
consent conditions,

The unit shall install a Sewage Treatment Plant (STP) of adequate capacity for the
treatment of domestic wastewater generated inside the premises.

The unit shall install a flow meter in all bore wells and also maintain the Logbook
immediately.

The unit shall install 2 separate energy meter in the ETP and the reading of the energy
meter will be submitted to the Board every month without fail.

The unit shall utilize the entire treated wastewater for plantation inside the factory
premises. The minimum land requirement will be 1 acre per TPH of paddy processing.
Under no circumstances, wastewater shall be discharged to outside of unit. If required,
the unit shall acquire additional land for plantation and utilization of entire waste water.

A green belt shall be provided at least 33% of the total area of the land acquired by
the unit. The record of the trees planted and survived shall be furnished to the Board
and to the DFO concerned.
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The occupier must comply with the conditions stipulated in section AB,C,D, E & F to
keep this consent order valid.

To,
Sri Niraj Kumar Kansal, Director
M/s. Navkiran Enterprises Pvt, Limited
At: Padampur, Tukuda, P.O: Nuapali, Dist.: Boudh :
A
REGIONAL OFFICER
STATE POLLUTION CONTROL BOARD, ODISHA,BALANGIR
= Regional Officer
Memo No....2&7t..... DL OB 02 2025 State Pollution Control Board
Copy forwarded to the Regional Office, Balangir

i) Collector & District Magistrate, Boudh

i) Chief Env. Engineer, State Polfution Control Board, Odisha, Bhubaneswar for
kind information.

iii) D.F.O., Boudh.

iv) €S0, Boudh

v) The Asst. Divector, Faclories & Boiler, Balangir.

vi) The General Manager, DIC, Boudh

vii)  The Executive Engineer, TPSODL, Boudh 0

viii)  Guard file, Regional Office: SPC Board, Balangir - 7 ;

. REGIONAL OFFICER
STATE POLLUTION CONTROL BOARD, oqgg&wygm

State Pollution Control Bo_ard
Regional Office, Balangir

e
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LUNSENT ORDER

PART-A: EFFLUENTS

nment pollutants

Si.No. Parameters Standards
Inland surface Public Land for Marine Costal Areas
sewers irrigation
(8) (b) ) (@)
1. Colour & odour Colourless/Odou { --~-- See 6 of See 6 of Annex-1
rless as far as Annex-1
practible
2. Suspended Solids {mg/l) 100 600 200 For process
wastewater — 100
b. For cooling water
effluent 10% above
total suspended matter
of influent,
3. Particular size of SS Shall pass 850 |- -
51 pH value 55t 9.0 5.5t 9.0 554090 5510 0.0
6. Temperature Shall not'é_k;éed' s —— Shall not exceed 5°C
5°C above the above the receiving water
receiving water: temperature
temperature
7 Ol & Grease mg/l max. 10 20 10 20
8. Total residual chiorine 1.0 = E——— 1.0
8. Ammonical nitrogen {as 50 50 ceoen 50
N) mght max.
10. Total Kajeldahl nitrogen 100 e ———e 100
(as NH3) mg/1 max.
11. Free ammonia (as NH,) 5.0 - e 5.0
mg/1 max.
12. Biochemical Oxygen 30 350 100 100
Demand (5 days at
(20°C) mg/1 max.
13. Chemical Oxygen 250 — —— 250
Demand, mg/1 max.
14, Arsenic (as As) mg/1 0.2 0.2 0.2 0.2
max.
57 Mercury (as Hg) mg/1 0.01 0.01 e 0.001
max.
18. Lead (as pb) mg/4 max. 01, 1.0 - 29
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17. Cardmium (as Cd) mg/1 20 1.0 - 20
max.
18. Hexavalent Chromium G.1 2.0  —— 1.0
{as Cr + 8) mg/l max.
19. Talal Chromium (as Cr) 2.0 240 | e 2.0
ma/l max,
20. Copper (as Cu) mg/i 3.0 3.0 e 30
max.
21. Zinc {as Zn) mg/i max. 5.0 15 ——— 15
22. Selenium {as Sc) mg/i 0.08 0.05 o 0.05
max.
23, Nickel {as Nif) mg/l max. 3.0 30 —— 5.0
24, Cyanide (as CN) mg/| 0.2 2.0 0.2 0.02
max.
25 Flueride { as F} mgii 2.0 15 VS 15
max.
28. Dissolved Phosphates 5.0 —— R e
(as P} mg/t max.
27. Sulphide {(as S} mg/) 2.0 e ———e- 5.0
| max.
28. Phennolic compounds 1.0 50 | e -- 5.0
as (CeHaOH) ma/l max.
29. Radioactive materials .
a. Alpha emitter 107 107 10 10
micro curle/mi. .
b. Beta emitter 10° 10° 10 10
micro curla/mi.
30. Bio-assay test 90% survival of | 90% survival |90% survival| 90% survival of fish after
fish after 96 of fish after | of fish after | 96 hours in 100% effluent
hours in 100% | 96 hoursin | 98 hours in
effluent 100% 100%
effluent affluent
31 Manganese (as Mn) 2 mgii 2 mg/l B 2 mg/l
32. lron (Fe) 3 mg/! 3 mail e 3 mgtt
33 Vanadium (as V) 0.2 mg/l 0.2 mg/l — 0.2 mg/
34. Nitrate Nitrogen 10 mg/l —mrmaan e e 20 mgll




CONSENT ORDER

PART-B: NATIONAL AMBIENT AIR QUALITY STANDARDS

[SL | Pollutants Time Weighed Concentrate of Ambient Air
a2 Average ' Industrial Ecologically Methods of Messurement
Residential, Rural | Sensitive Argea
and other Area {notified by
Centea]
Government)
OB () (4) 35) (6)
L Sulphur Dioxide (SO2), | Annual * 50 20 ~Improved west and Gaeke J
ug/m? |
24 Hours ** 80 8¢ - Ultravioler fluorescence '
2. | Nirogen Dioxide Annual ¥ 40 30 - Modified Jacob & Hochheiser
(NO2), pg/m? ( Na-Arsenite) i
24 Hours ** 80 80 - Chemiluminescence
3. | Particulate Matter (size | Annual 60 60 ~Gravimetric
less than 10um} or - TOEM
PMipig/m? 24 Houyrs *¥ 100 100 - Beta Attenuation |
| l Particulate Marter {size | Annua)* 40 40 -Gravimetric ]
less than 2.5um) or - TOEM
PMas pg/myd 24 Hours ** 60 60 - Beta Attenuation
55 Qzone (OX) Flg/'m? 8 Hours ** 100 100 - UV Photemetric
- Chemiluminescence
1 Hours ** 180 180 - Chemical Method
6. Lead (Pb) pg/m> Annual * (150 0.50 -AAS/TICP method after
sarnpling on EMP 2000 or
24 Hours ** 1.0 1.0 equivalent filter paper.
- ED-XRF using Teflon filte [
7. Carhon Monoxide i 8 Hours 7+ 0z oz - Non Dispersive nfra Red |
(CO) mg/md {(NDIR)
’7 ! Hougs ** 04 04 Spectroscopy
8. Ammonia (NHa) Annual* 100 100 ~Chemiluminescence
Hg/m3 - Indophenol Blue Method
24 Hours** 400 400
7. | Benzene (CsHy) pg/m® | Annul 05 05 ~Gas Chromarography Based
continuous analyzer
- Adsorption and Desoption
followed by GC analysis
10. | Benzo (a) Pyrene Anaual® 01 01 -Salvent extraction followed by
L (BaP)-Particulate phase HPLC/GC analysis
oaly, ng/m?3 !
1L | Arsenic (As), ng/m? Annual* 96 06 -AAS/ICP method after -
sampling on EPM 2000 or
equivaleat filter paper
12. | Nickel (Ni),ng/m? Annual¥ 20 20 -AAS/ICP method after
sampling on EPM 2000 or
equivalent filter paper
S Aunnuval adthmetic mean of minimum 104 Measurements in a year at 4 particular site taken twice a

week 24 hourly at uniform inge

the timne in 2 year, 2% of the

monitosing.

time, they may

rvals,
*% 24 houtly or 08 bourly or 01 ho

utly monitored values, as applicable, shall be complied with 98% of

exceed the limits but not on cwo consecutive days of




158

o ‘@j " - .
s srder shéet details

L BP0 |

E_(;'I{il_l-i"_l name : Aqid-li'i}a_hagi/td;u'Z; Boud

— Case type : OLR-8(A)
(Case no. : 2432021 (Case year: 2021
(Casc institution date : 20/01/2021 i )
1 MabileNo. | Mobile No. |
Niro) Kumar Kansal 7077966411 |Add! Tahasilda Boudh 9040670638 |
L.and Record Details :

District Tahasil' ~ Viliage Khatiyan ¥ Pfo_l ! Transactié{éiga __ __Umg
Boud Buoudha AR §9E! 16/6 | 11,7200 Acre
Boud Boudbia LYY TGN 16/06 1 3.9700 JAcrc

P : ; : L
Boud  Boudha  ©9gRgRel 166 4 0.0900 o
Boud  Boudha  OQERIEEE 166 5 03400 i
Boud Boudha Q99 §9€ 116/ 7 10.8800 Acre
Case Action Details : ‘ ‘

B2
; Action B - _ : iy _
Action Da fe : Details

— e e e A O A YT S ——e 4 s e e o o it = 2 e e e e

Admission 29/01/2021 Case institution _ _ - e -l
Perused the petiton filed by Navkiran Enter Prists Pyt. Ltd through
Nirg Kumar Kansal S/o- Ram Awatar Agrawalla . . At- baragarh , P.S- Baragarh
Distrct- Baragarh regarding Ceuversion ol the cuse land to Gharabari Kissam | AN
R(A) of OLR Act 1960 1 the ubuve land scheduled

Register the case.

Send the application to the R.1. Dahya for submission of detailed

Case 29/01,202] cnquiry report alongwith Sketch Map showing all particulars (viz. Boundary of land,
Forwarded =~ <= -approach Road etc.). II' the said land s suitable for conversion, issue proclamation

inviting objection, if any from general public and collect the conversion fees towards
‘premium & ground rent as per prescribed Govt. approved rate vide R&DM Deptt.

‘Notification No. 9207 dt. 20.03.2017 from the applicant.
i Put up after receipt of the enquiry report from R.1. Dahya

crd.
-~

)
Addl. "nigh: Nld.ar.

Boudh
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Case Is taken up today.

R.I. Dahya has submitted the enquiry report on the. OLR-8(A) Case
No0.43/2021 vid
of the RI. Dahya that the case land stands recorded in the name of Navkiran
enterprises Pvt. Ltd. Through Director Niroj Kumar Kansal $/0 Ramavtar Agrawalla,
Caste:Marwadi, Ward No.16,Bargarh,PO/PS/Dist.Bargarh having an Area of Ac.7.000
Decl. relating to Khata No.16/6, of Mouza Padmapur tukuda and has applied for
conversion of Agriculture Jand to Non-Agricultural land. Plot wise area are placed below.

| Mouza - Khata No. | PlotNo. | «Kissam Area{in acre)

| 1 | saa 1.720

‘ | Padmapur Tukuda 16/6 2 Do 3.970
! 4 Bo 0.040

. S Alta 0.340

| |2 [ do | oss
L | Total 7.000

The above Agricultura! land covers the following points.-

1. The proposed conversion land does not obstruct natural water sources and the
passage of man animal and agricultursl implements. -

| 2. Itdoes not cause any inconvenience of difffculty to the neighboring land owner.

'3 Itis ascertained that the applicant appiied the above land to convert non agricultural

land for functioning of a Rice mill and it is not affect the riormal agricultural operation in
neighborhood plots.

4. The applied plot is more than 500 meters from National High Ways-57 and it s
found that Village Road is available to suit land,

5. An amount of Rs. 708000/~ towards premium and G.R. of Rs.7000/-- will be collected
from the applicant after due approval from the Competent Authority.

The sub-Collector is empowered to approve the conversion of Agricultural
land to homestead land covering more than Ac.0.25 Dec. of land as per G.0.No.9781
Dt.23.03.2017 of R & DM Dept..Odisha.

Hence the Case Record is submitted to the Sub-Collector, Boudh for kind

approval.
{ Djgta.)

Addl.Ta aslm

e his Letter No.29 dated. 3.3.2021. It is revealed from the enquiry report |
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Perused the endorsement dated 18.03.2021 of
Addl.Tahasildar, Boudh wherein he has recommended the proposal
| for conversion of land to.Gharabari as per 8 ( A) of OLR Act.
'1 Perused the case record.One Navkiran Enterprises Pvt.
| Ltd, through Director, Niraj Kumar Kansa Sfo Ram Abatar
':Agrawalla Caste: Marwadi, Ward No. 16, Bargarh PO/PS/ Dist;
| Bargarh has applied for conversion of land to non agriculture

| purpose as per Section-8-(A) of OLR Act pertaining to Khata

' Mouza: Padmapur Tukuda under Boudh Tahasll -From the case
record it is revealed that the case Iand ls w:table for conversion as
per the provision contalned under Government guidelines. The
Tahasildar, Boudh has mentioned that the proposed conversion does
: not obstruct natural water sources, any inconvenience of difficulty to
i the neighboring land owners anq also it does not affect the normal

| agricultural operation in nelghborhood plots.

\ In pursuance of Clause (3-a) of section-2 of the Odisha

iLand Reforms Act, 1960 (Odisha Act 16 of 1960) read with of
| Notification No. 25303 dated 12.08.2016 and No. 9781 dated

! 23.03.2017 of Revenue & Disaster Management Department,

1lOdish.a, Bhubaneswar the proposal submitted by the

|AddLTahasildar, Boudh for conversion of land to non-agricultural

i | purpose on dated 18.03.2021 is hereby approved. Return the case

| record to lower Court.

| . (Dictated)

f R v s

1
|
1
|
1

No.16/6 Chaka Plot No. 1,2,4,5, and 7"na{zin§' Area Ac.7.000 of |
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Case is taken up today.

|
1 Perused the orders dtd 25.3.2021 of Sub-Collector, Boudh

regarding conversion of Agricultural Land to non-Agricultural purpose. The

Sub-Collector, Boudh has approved the proposal of OLR Case No0.43/2021

pertaining to Khota No.196, hoving an area of Ac.7.000 Dec. of Mouza Padmapur
] tukuda ,PS:Manamunda,Dist.Boudh. Hence, the applicant is directed to deposit
|

the Govt dues os required for convers:on of Agricultural Land to non- |

| Agriculturol purpose by 31.03.2021.
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5%\ 0 M\/i _I : This Case is taken up today.

e of N O Mﬁdeposited the Govt. Revenue as per the following demand fixed by the

! ftl,Dahya from the applicant Navkiran Enterprises PvtlLtd. through Nirojkumar kansal

§/Q Ram Avtur Agrowalie Caste: Marwadi, Vill:Bargarh, PS.Bargarh, Dist.Bargarh

Gone through the Case. The case land stands recorded in the name of
Navkiran Enterprises Pvtltd. through Nirojkumar kansal SO Ram Avtar Agrawalia
.Caste:marwadi, Vill:Bargarh, PS.bargarh, Dist.Bdrgarh in the following Land Schedule of

‘ In view of the abave, the applicant has fulfilled aif the terms and condition, the case is

i
| Muuza Padmpur Tukuda. §\
l \ ‘NameoftheRT | Khata | PlotNo | Kissam | Total area to & ‘
[ 3 } - No. ' converted = |
Navkiran Enterprises Pvt.Ltd. 1 Si-l 1.720 |
! | ' through Nirojkumar Kansal 2 Si-1 3.970 Ty |
| | | 16/6 |a Sl | 0.090 A
| | 5 “Alta___| 0.340 S
| 7 Atla___| 0.880 %
e e
- Total 7.000 "\

] | towards conversion of Agricultural land to non Agricultural land vide OLR 8(A)-Case
| | No.43/2021.
| CUnit Amount MR No/Date | :
I | Premium 7.00,000.00 G043971/269
| Ground Rent 7.000.00 Dt31.3.2021
\ it /F 500.00-
| . | Total | 707500.00 : ]

| altowed in favour of the applicant for conversion as per G.0.N0.9781 dated 23.03.17 of
Govt. in R & DM Deptt Odisha.

| |

| ORGP PR s e i Y o L6 B @6 000 OFE GOIOR EOM.... §OR
| 640 gRsa, A 2.9 000, & 660 Q68 WP BF  GYEVN....... Navkiran Enterprises PvtLtd. Psarg

,- | 0 @98 T GF 2ROIR SGIRN..S, PO EIRY B, RO
| | XK SENER DR 9 LTS OFY 0¥ D61 69

- 8Y 2

Hence, the Recard Keeper is directed to correct the ROR and issug intimation slip to
the 1t 1 coscts sl uccardingly

.20

(Oictd.)
&,

" | Addl. Tahﬂw:h

S
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Translated

R-12

55 BY[RA2R0. EEE e ]

NO OBJECTION CERTIFICATE

This is to certify that Gram Panchayat has no Objection towards
establish of a Ric8 Mill & Power Plant in the name and style of Navkiran
Enterpnses Pvt. Ltd. At. Padampur ”oza, Khata No - and plot No - as

follows.

| KHATA NO | " PLOTNO |  AREA |

16/6 —'_ 1 J[ ~ Al172D :
16/6 | 2 - A397D |

. 16/6 4 | A009D

- 16/6 | 5_"_; A034D ;

T 16/6 = A0S8D

| Total 5Pt | A7.00D

I wish the great success of the Pmposed Unit.

x EE!QF]
l_,ﬂd
#4186
Kasurbandh Gram Panchayat
Dist - BOUDH / o
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GROUND WATER INVESTIGATION REPORT OF BARWAGAON, HAZARIBAG DISTRIST

R-13

GEOPHYSICAL INVESTIGATION REPORT

IN AND AROUND
VILLAGE+ POST-
PADMAPUR TUKUDA
DISTRICT -BOUDH, ODISHA

' )
D . TR A T T T TR T s |

PREPARED BY:

DR. ANSHUMAN SINGH

HAZARIBAGH, JHARKHAND
MOBILE: 917004397787
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GROUND WATER INVESTIGATION REPORT O. NAVKIRAN ENTERPRISES PVT LTD.
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1. INTRODUCTION:
Padmapur tukuda is a large village located in Nuapalli Block of Boudh district, Odisha with total
1142 families residing. The Padmapur village has population of 5723 of which 2944 are males
while 2779 are females as per Population Census 2011.
In Padmapur village population of children with age 0-6 is 925 which makes up 16.16 % of total
population of village. Average Sex Ratio of Harli village is 944 which is lower than Jharkhand
state average of 948. Child Sex Ratio for the Harli as per census is 919, lower than Jharkhand
average of 948.
Padmapur village has higher literacy ratec compared to Odisha. In 2011, literacy rate of Padmapur
village was 71.99 % compared to 66.41 % of Odisha. In Padmapur Male literacy stands at 82.13

% while female literacy rate was 61.30 %.

/. R > . iz R R
BALANGIR paan’ iy g N 0\

“o_ . NAYAGAR

KANDHAMAL L
® ouata =y Map ok 10 58y

" & Other Town ,’thm.mh,w
KALHAND! ® : Major Yown .. (Updated on 24th Janusry 201

2. OBJECTIVE: -

The investigations were taken up:
« To study the hydro geological conditions in the area,

+ To identify the different aquifer zones,

* To know the sub surface variation,

1
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+ Assessing water quality of zones,

+ To identify potential sites for drilling in the area.




169

0 -

3. LOCATION: -

The study area located at Village Padmapur, Boudh district, Odisha. The area lies
between Latitude 20.6607N and Longitude 84.1435E. =




4. PURPOSE OF SCOPE: -

The basic objective of the study is to drill the borewell at Navkiran Enterprises Pvt Ltd
Padmapur Tukuda, Boudh. In addition to this it has also been thought pertinent to bring out
the total aquifer geometry and its disposition in and around the site area and to propose the

suitable zones for tapping and expected yield.

5. GEOPHYSICAL INVESTIGATION:

Geophysical surveys are non-destructive methods that provide subsurface hydrogeological information beneath
the earth surface to identify suitable location for digging the borewell. The investigation was conducted on dated
12 October 2022. !t used the natural electric field ac electromagnetic tield work source, based on the resistivity
differences of underground rock, mineral or groundwater. measure the natural electric field in the soil of N
different components of electric frequency field. It is based on the field source of earth's electromagnetic field
and differences in conductivity of different underground geological structures, to study the variation law of
electric field components at different trequencies to study the geological structure and changes.

Geological structure and specific information such as aquifers, fractures, fauits, and caves can be easily
analysed through automatic mapping cuive and profile on sile. The device can be widely used in different
terrains such as plains, hills, mountains, platcaus, and basins for rapid analysis of geological structure changes

and determines the well locations, aquifers, and aquifer depth.

SPECIFICATIONS

The efficacy of any geophysical technique lies in its ability to sense and resolve the hidden subsurface
hydrogeological heterogeneities or variation. Hence, for groundwater exploration a judicious application or
integration of different techniques is most essential to become successful in exploration, technologicallyas
well as economically. It is to be clearly conceptualized that groundwater cannot be detected directly by any one
of the geophysical methods and therefore the interpretation is contextual and a broad understanding of the

subsurface hydrogeological condition is prerequisite.




171

6. METHODOLOGY:

PQWT-S Series geophysical prospecting instrument: the use of natural electric field source as a working farm,
with resistivity contrasts underground rocks and minerals or groundwater, based on measuring the natural
electric field on the surface of the N different frequency electric field component, according to their different
variation to study Abnormal changes in geological bodies produce, reaching solve geological problems one
electrical prospecting methods. Because this method measures the electrical component of the electromagnetic
field of the earth, so called natural electric field method; and we chose the corresponding frequency as
measured within -50 meters, that were selected frequency, so called frequency selection method, it is always
referred to as natural potential frequency method. According to this theory the design and production of
equipment called potential frequency of detecting instrument, referred to natural selected frequency electric
field instrument or instruments for geological explbration work. Therefore, from a professional point of view
to classify, geological equipment should belong to this category in the instrument geophysical equipment
among electrical equipment. From the application point of view to classify, it can be called prospecting meter,
water detector, empty detector, prospecting instrument, instrument engineering exploration, geothermal
detector, archeology instrument, logging tools, measuring water detector, water detector, prospecting
equipment , prospecting instrument. From the perspective of the measurement field source classification, also
known as natural electric field instrument, audio electric field instrument, the earth audio instrument. The
instrument is the use of natural earth field source without going through artificial field that is omitted clumsy
power supply system in order to achieve the simple, lightweight instrument. After data collection instrument
through the instrument's unique built-in computing functions to achieve the automatic presentation graph the
collected data can also be transferred to a computer drawing to form a cross-sectional view, the geological
layer structure can be quickly determined by a clear understanding of cross-sectional view orebody (seam),

hollow (cave), water (aquifer) specific information.
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Figure-3: Schematic view of POWT S500
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7.VERTICAL ELECTRICAL SOUNDING:

A Vertical Electrical Sounding (VES) have been carried out at Navkiran Enterprises Pvt Ltd

to delineate the sub-surface formation regarding ground water exploration. The Vertical
Electrical Sounding (VES) is carried out by PQWTS500. The final results were corroborated
with the known hydro- geological conditions existing in the area shows the lacking of ground
water in the first and second aquifers both. Following are the images showing non availability

of water due to presence of hard rocks without fracture zone.
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Interpreted laver parameters .

Layers _Depth (m) Geological
From To Inferences
Layer-1 0 8 Top Soil
Layer-2 54 73 Hard rock
Layer-3 %4 150 Hard rock b
Layer4 165 295 Hard rock

Based on the interpretation of Vertical Electrical Sounding, it is very clear that
this location may not be suitable for drilling for aquifer zone due to occurrence
of Hard rock.

8. RESULT :

-
B 100 M

Drilling Depth Suggested Not applicable

Casing: Slotted

Borehole Diameter : o

Expected Yield ( May be) | -
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PR

NOTE: No Claim about yield it is only sub surface investigation.
Enclosure: Best Resistivity Sounding Data Sheet & Graph.

Thanking You

10

DR. ANSHUMAN SINGH
(Hydro-geologist)




177

RN Tel : 6663-2950151
Email :rospch.sambalpur@ospchoard.org
Website : www.ospchoard.org

GoisHA OFFICE OF THE REGIONAL OFFICE, SAMBALPUR R-1 4

Saay STATE POLLUTION CONTROL BOARD, ODISHA

N [DEPARTMENT OF FOREST & ENVIRONMENT, GOVERNMENT OF ODISHA]
1070.Hospital Road, Modipara, Sambalpur-768002

No.. |19 . /1l CON(NOC)175/2020-21 Date: 13032024/

OFFICE MEMORANDUM
In consideration of the online application Id No.. .3505849 dtd.08.03.2021 for

obtaining Consent to Establish for Mis. Navkiran Enterprises Pvt. Ltd. the State
Poliution control Board is pleased to convey its Consent to establish under Section 25 of
Water (Prevention & Control of Pollution) Act, 1974 and section 21 of Air (Prevention &
Control of Pollution) Act, 1981 for following plant facilities and production capacities:
Boiled Rice-81.60 TPD, Broken Rice-1.2 TPD, Rice Bran-7.20 TPD &
CPP(Husk Fired)- 0.75 MW
At Padampur Tukuda, P.O° Nuapalli {In Plot nos and Khata nos. mentioned as

per application form) in the district of Boudh with the following conditions.

GENERAL CONDITIONS:

1. This consent to esiablish is valid for the quantity of product, as mentioned above
manufacturing process as mentioned in the consent application form & for a
period of five years from the date of issue of this letter, provided that
commencement of production of the proposed project has not taken place in the

meantime,

2 If the proponent fails to start operation of the project. but substantial physical
progress has been made then a renewal of this consent shall be sought by the
proponent.

8l If the proponent fails to initiate construction of the project and no significant

physical progress is made then, the proponent has to apply for consent to
establish after expiry of C5 years from the date of issue of this order

4. Adequate effluent treatment facilities are to be provided such that the quantity of
sewage and trade effluent satisfies the standards as prescribed under E.P. Rule,
1986 or as prescribed by the Central Pollution Control Board and / or State
Poliution Control Board or otherwise stipulated in the special conditions.

) All emission from the industry as well as the ambient air quality and noise are to
conform to the standards as laid down under E.P. Rule 1986, Central Pollution
Control Board / State Pollution Contro! Board or otherwise stipulated in the
special conditions.
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6. Adequate method of disposal of solid waste is to be adopted to avoid
environmental pollution.

7. The industry is to comply to the provisions of Environment Protection Act., 1586
ant the Rules made there under with the amendments made from time to time
such as the Hazardous Waste (Management & Handling) Rules, 1989,
Hazardous Chemical Rules/Manufacturers, Storage and Import of Hazardous
Chemicals Rules, 1989 etc. and amendment made there under. The industry is
also to comply to the provision of Public Liability Insurance Act, 1991, if
applicable.

8. The industry is to apply for grant of consent to operate under Section 25/26 of
Water (Prevention and Control of Pollution) Act, 1974 and Air (Prevention and
Control of Pollution) Act, 1981 and rules framed there under at least three
months before the commercial production and obtain consent to operate from

this Board. e

9. This consent to establish is granted subject to other statutory clearance as may
be applicable from other department of Government of Orissa and Government
of India.

SPECIAL CONDITIONS:

A. GENERAL:

1. A green belt shall be provided along the boundary wall of plant towards
habitation area and vacant spaces within plant premises. Every year the unit
shall submit the return on tree existed to the Board and also to the DFO
concerned.

2 Land conversion document for industrial use shall be submitted to the Board
along with consent to operate application form.

3. The unit shall abide by all the provisions of E.P. Act, 1986 and the rules framed
there under.

4. if any information furnished by the applicant is found to be incorrect or
suppressed and detected on later stage, the consent to establish shall be
revoked including initiation of appropriate legal action as deemed fit as per the
provisions of Air (Prevention and Control of Pollution) Act, 1881 as amended
thereof and rules framed thereunder

5. Rain water harvesting practice shall be followed by utilizing the rain water
collected from the roof of the buildings for recharging of ground water within the
premises and other large structures as per the concept and practices prescribed
by CPCB, New Delhi and details of which is available in the web-site.

6. The civil construction shall be done with the fly ash bricks. In case the fly ash
bricks are not available locally, then the civil construction may be done with other
bricks with prior intimation to the concerned Regional office of SPC Board. A

Page 2 of 4
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quarterly statement indicating the use of fly ash bricks during civil construction
shall be submitted to the Board for record.

The industry shall submit the progress of construction work in every 6 (six)
months of time and expected date of completion at least one month in advance.

WATER POLLUTION

Domestic effluent shall be treated and disposed off in septic tank followed by
soak pit to be constructed as per BIS specification. Under no circumstances, any
waste water shall be discharged to outside the plant premises.

The effluent generated from the parboiling section, washings etc. shall be
adequately treated in the Effluent Treatment plant consisting of bar screen
chamber, oil & grease remcval unit, collection cum equalization tank. UASB
reactor. aeration tank secondary clarifier, filter feed tank, sludge drying bed and
dual media filter as per guidelines prescribed by CPCB in COINDS, June 1897 to
meet the prescribed standard of the Board for discharge to inland surface water.
pH-5.5 — 8.5, 88 — 100 mg/l, BOD - 30 mg/l and oil & grease — 10 mg/l. The
industry shall acquire more land adjacent to factory premises for utilization of
treated effluent for plantation ipside the factory premises. Under no
circumstances. wastewater shall be discharged to outside of unit.

A holding pool of 15 days retention period shall be provided inside the premises
to store the treated effiuent which remains unutilized for irrigation, particularly
during monsocn. I e = Ml :

The industry is to approve the dféwﬁng and design of the Effluent Treatment Plant
(ETP) adopted for treatment parbailing effluent before its installation.

The treated effluent shall be utilized for irrigétion purpose. The parboiled rice mill
shall provide land to the tune of 1 Acres for per ton of paddy processed per hour
for irrigation purpose of treated effluent.

. AIR POLLUTION:

The industry shall instail cyclone/multi cyclone as air pollution control device to
control particulate matter emission in the fiue gases emitted through the stack
attached to the boiler well before operation of the plant so that particulate matter
emission from the stack shall not exceed 800 mg/Nrm?.

Portholes and suitable platforms shall be provided in the stack for facilitating
stack gas analysis.

The stack height of chimney attached to the bailer shall be raised and should not
be less than 30 meters.

Ambient Air Quality shail be maintained inside the factory premises so as {o
conform the National Ambient Air Quality Standard prescribed under E (P) Rule,
1986 as prescribed by the MOEF, Govt. of India vide notification No. G.S.R. 826
(E) dt.16.11.2009 as amended thereof from due to time.

Page 3 of 4
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5. The industry shall maintain the ambient noise standard as prescribed in the
Noise Pollution (Regulation and Control) Rules, 2000 as amended thereof.

6. The unit shail provide adequate stack height to the DG set as per following
formula
H = h + 0.2 VKVA where
h = Height of the building where it is installed in meter.
KVA = Capacity of the D.G.Set
H = Height of the stack in meter above ground level.

7. The unit shall provide acoustic enclosure in the DG set to control noise level as
per E(P) Rule, 1986.

D. SOLID & HAZARDOUS WASTE;

. Husk ash generated from the boiler shall be kept in the low lying area inside the
factory premises preferably covered with earth to prevent it from being wind

—

borne.
To
Sri Niraj Kumar Kansal, Director
M/s. Navkiran Enterprises Pvt. Ltd.
At Padampur Tukuda, P.O: Nuapaiii, Dist. Boudn.
- i REGIO@SFFICER
STATE POLLUTION CONTROL BOARD, ODISHA, SAMBALPUR
Regsonal Offiscr
Memo No.. F2%. .  /Dt.i3 03.20%. J ¢ Pollution Control Board
Copy forwarded to the: ongl Qffice , Sembeipur

i) Collector & District Magistrate, Boudh.

i) D.F.O., Territorial, Boudh.

i) Chief Env. Engineer , S.P.C. Board, Odisha, Bhubaneswar
iv) Asst. Director of Factories & Boiler, Balangir.

) G.M., DIC, Boudh

Vi) Guard file, Regional Office, Sambalpur

e
REGION OFFICER
STATE POLLUTION CONTROL BOARD, ODISHA, SAMBALPUR

Regional Offise r
State Poljution Control Baa--

frgiongl Qffice , Semberg..,
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{
VAKALATNAMA
BEFORE THE LEARNED NATIONAL GREEN TRIBUNAL KSTERN ZONE BENCH
KOLKATA
- ORIGINAL APPLICATION NO. 234 OF 2024 o
ushore Kumar Meher Agﬂ:‘uamg
Versus
State of Odisha & Ors,
Kespondents

ENOW AL MEN by these presents M/s. Navkiran Enterprises Pvt. Ltd re. the
respondent no. 6 abovenamed, do hereby in my name and my behaif constitute and appoint
the undersigried Advocates as iy true and lawful Pleader/Advocate & Attorneys to appear
and act for ime/us in rln.- matter noted above to file suit, written statement. conduct suit
appeal from onginal sui, order etc., And for that purpose to do all acts and things, whatsoever
in that connection hicluding compromise of the above matter depositing 1n or withdrawing
mone: from. filng or taking o1t of appear, document and payment order fiom Court referring
matters 1 dispute between the parties here 10 arbitration, withdrawing the above matiers
with libery to file fresh suit, sending pruperties released from attachment, filing execution or
miscellaneons cases and other petitions, hidding at execution sale, obtaining payment from
me fus oul of Court withdrawing custody and other fees and doing on my/our behalf other
acts. i the above malter as are necessary and proper. | hereby agreeing o ratify and confirm
all acts so done by the said advocare or attorneys as my/our own acts and as i done by

mefour (o all ienis and purpuses.

1t
Dated this 18 day of Februmry, 2025

}drq;r -f_a-fﬂb o L’O’p l(“ﬂ'h&d

9«:/%7{2:‘1?
Nan:e of Advocale: M m‘ig
Nanroian Foy Chowdhury, Adue ©

f Ardvocat

Clo LEGAL OIFTIONS A.L
4 Flaor, Gate Na 2, Centre Poinl v

21 0ld Court Hause Street,

Kalkata 700001 F , LOR , 25) ]Qﬂ \ G

Pli- 8777459067

For Navkiran Enterprises Pvt. Ltd.

1 '\:_ .."Ih.._}l B \

Director



